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COUNCIL OF STATE.

Tuesday, 29th Match, 1007.

The Council met in the Council Chamber of the Oouncft House at 
EJUtop of tbe Ciock, the Honourable the President in the Clwr.

BU LL P A S S E D  B Y  T H E  L E G I S L A T IV E  A S S E M B L Y  LA ID  <W  T B *
TABLE.

S E C R E T A R Y  o f  t b e  C O U N C IL : Sir, in accordance with Rule 25 of 
the Indian Legislative Rules, I lay on the tabl# copies of a Bill further to 
amend the Presidency-towns Insolvency Act, 1909, and the Provincial 
Insolvency Act, 1920, for certain purposes, which was passed by the Legis­
lative Assembly at its meeting held on the 28th March, 1927.

M E S S A G E S  FRO M  T H E  L E G I S L A T IV E  A S S E M B L Y .

S E C R E T A R Y  o f  t h e  CO U N CIL: Sir, four Messages have been
received from the Legislative Assembly. The fir&t Message is :

“  I am directed to inform you that the Legislative Assembly have, at their meeting 
of the 26th March, 1927, agreed without any amendments, to the following Bills whicm 
have been passed by the Council of State :

1. The Bill further to amend the Madras Salt Aat, I860, for a oertain purport.
2. The Bill further to amend the Providant Funds Act, 1926, fpr cgttaia

purposes.M
The seoood Message is:

“  In accordance with Rule 36 (1) of the Indian Legislative Rules, I am directed to 
inform you that the amendment made by the Council o f  State in the Bill to fcx the doty 
on salt manufactured in, or imported by land into, certain parts of British Iinfca, to 
fix maximum rates of postage under the Indian Post Office Act, 1896, further to amend 
the Indian Tariff Act, 1894, the Indian Stamp Act, 1899, and the Indian Paper Currency 
Act, 1923, and to fix rates of income-tax, was taken into consideration by the Legisla­
tive Assembly at their meeting to-day, the 28th March, 1927, and that the Assembly 
have agreed to the amendment.”

The third Message is:

“  In accordance with Rule 36 (1) of the Indian Legislative Rules, I am directed to 
inform you that the amendments made by the Council of State in the Bill further to 
amend the Indian Limitation Act, 1908, for a certain purpose, were taken into ooatidera- 
tion by the Legislative Assembly at their meeting of to-day, tbe 28th Merab, 1927# 
and that the Assembly have agreed to the amtndmeutfi. ”

The fourth Message is : *
M I am directed to inform you that the Legislative Assembly have, ai their meeting 

of the 28th March, 1927, agreed without any amendments, to the following BiUs whkm 
have been passed by the Council of State :

1. The Bill further to amend the Sea Custom Ac^, 1878, for a certain pnrpa*.
2. The Bill to amend certain enactments and to repeal certain other enactment*.”

( 831 ) •



GO LD STA N D A R D  AND R E S E R V E  B A N K  OF IN D IA  B I L L .

N o m in a tio n  of  M em be r s  to  s b b v e q n  t h e  J o in t  C o m m it t e e .
..' ; .» ■ ' ' t f i k j \ i )

T h b  H o n o u r a b le  M r .  A. F . L . B R A Y N E  (Finance Secretary): Sir, I  
move tihat the following Member* of the Council of State be nominated to 
serve on the Joint Committee to consider and report on the Bill to establish 
a gold standard currency for British India and to constitute a Reserve Bank 
o t India,. namely: ' r

The Honourable Mr. Ramadas Pantulu, the Honourable Seth Govind 
Das, the Honourable Rai Bahadur Lala Ram Saran Das, the Honourable 
Sardar Charanjit Singh, the Honourable Mr. McWatters1, the Honourable 
Nawab Sir tflmar Hayat Khan, the Honourable Mr. P. C. D. Chari, the 
Honourable Sir John Bell, the Honourable Mr. Mahtmood Suhrawardy, 
^he Hopourable Mr. Manmohandas Ramji, the Honourable Sir Phiroze 
Sethna, the Honourable Sir Sankaran Nair, the Honourable Mr. Kumar 
Stakar Roy Choudhuri, and the Mover.

• The, motion was adopted.

IM P E R IA L  B A N K  OF IN D IA  (AM EN D M EN T) B I L L .

N o m in a tio n  of  M e m be r s  to  s e r v e  on  t h ® J o in t  C o m m it t e d .

T h e  H o n o u r a b le  Mr . A. F . L . B R A Y N E  (Finance Secretary): Sir, I
mov^ that the following- Members of the Council of State be nominated to 
serve on the: Joint Cottunittee to consider and report on the Bill further 
to amend the Imperial Bank of India Act, 1920, for certain purposes, 
gam ely:

The Honourable Mr. Ramadas Pantulu, the Honourable Seth Govind 
Das, the Honourable Rai Bahadur Lala Ram Saran Das, the Honourable 
Sardar Charanjit Singh, the Honourable Mr. McWatters, the Honourable 
Nawab Sir Utmar Hayat Khan, the Honourable Mr. P. C. D. Chari, the 
Honourable Sir John Bell, the Honourable Mr. Mahtmood Suhrawardy, 
the Honourable Mr« Manmohandas Ramji, the Honourable Sir Phiroze 
Sethna, the Honourable Sir Sankaran Nair, the Honourable Mr. Kumar 
Sankar Roy Choudhuri, and the Mover.
. The motion was adopted.

IN D IAN  L IG H T H O U S E  B I L L .

N om in a tio n  of M em bers  to  s e r v e  on  th e  J o in t  C o m m it t e e .
. T h e  H o n o u r a b le  M b . G. L . C O R B E T T  (Commerce Secretary): Sir, 
I  move that the iollowing Members of the Council of State be nominated 
to serve on -Joint Committee to consider and report on the Bill to 
consolidate and almend the law relating to the provision, maintenance and 
control of lighthouses by the Government in British:India, namely:
••• The Honourable ’Mr. S. R. D as,-the Honourable Sir John B e ll, the 

Honourable Sir Phiroze Sethna, the Honourable Mr. Ramadae Pantulu,
the Honourable Mr. P. C. D. Chari, and the Mover. "

The motion wa&ad<Spted.
^



E L E C T ION T O T H E  P A N E L  FO R  T H E  STAN D IN G AD VISO RY  
C O M M IT T EE OF T H E  D E P A R T M E N T  OF ED U C A TIO N  H E A L T H  
AND L A N D S . '

T h b  H o n o u r a b le  t h e  P R E S ID E N T : The Council will now proceed to 
eleot the panel of 6 Members from which the members of the Standing 
Advisory Comknittee for the Department of Education, Health and Lands 
will be nominated.

I  would call the attention of Honourable Members to the fact that 
the Honourable Mr. Suhrawardy hag withdrawn his nomination. I  
believe his naime is struck out from the paper. There remain 8 candidates 
for 6 vacancies.

(The ballot was then taken.)

This is the last meeting of the Counoil in the Delhi Session and I  shall 
not be able to announce the result of this election in the House. The 
result will be comknunicated to Honourable Members by circular. The 
Council will now adjourn to a date and place which will be notified to 
Honourable Members hereafter.

The Council then adjourned sine die. . ,
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Number of probationers appointed as Postal Superintendents in ----- .
19.

BENGAL AND NORTH-WESTERN RAILWAY—
See under “ Railway^)” .

BENGAL TENANCY (AMENDMENT) BILL— ,
See under “ Bill(8) ” .

BER A — #
Question re. construction of a light railway from Ishurdi to —  vtd 

Pabna. 415.

BIH AR AND O RISSA—
Question re.—

Nomination of the accountant of the State Railway workshop at Jaxnal-
pur as a Member of the Legislative Council, -----• 330.

Output of coal in the collieries o f ----- , etc. 479.
Safe delivery in towns and the mufussil of —  of letters, money orders, 

Ac., bearing addresses in Urdu. 250.

B IJA Y  CHAND MAHTAB, T h e  H o n o u ra b le  Maharyadhiraja S ib — of

B u r d w a n —  , „  .
Motion re. appreciation of the results achieved by the Govt, oi In d ia

Delegation to South Africa. 276-277.



B I J A Y  C H A N D  -M AHTAB, The H o n o u r a b le  M a h a r a ja d h ir a ja  S i r  — 
o f  B u r d w an — contd. . :f  .

Oath of office. 1. ‘ #
Question re.— '

Divorce laws in connection with indigenous marriages. 251.
Expenditure on the preservation of ancient monuments. 250.

Besolution re.—*
Constitution of a separate self-governing Andhra province. 161, 166. 
Formation of a Central Hoad Development Fund. 53.
Prohibition of alcoholic liquors in Local Administrations under the 

direct control of the Government of India. 36-37.
Reduction of agricultural indebtedness. 303-304, 306.

B IL L (S)— ' *
Assent of His Excellency the Governor General to certain — $ 1 . 
Bengal Tenancy (Amendment)—

Motion for leave to introduce. 23.
Adopted. 23.
Introduced. 23.
Motion to consider. 81. .
Adopted. 82.
Motion to pass. 82. r 
Adopted. 82.

-----  passed by the Legislative Assembly laid on the table. 20, 166, 251­
52, 671, 702, 831. .

Currency—
Motion to consider. 674-690.
Adopted. 690.
Consideration of clause 4. 690-702, 704-741.

' Consideration of clause 1 . 744-768.
Consideration of clause 2. 768.
Consideration of clause 3. 768-̂ 69 
Consideration of clause 5. 769-771.
Motion to pass. 771-775.
Adopted 775.

Gold Standard and Reserve Bauk of India—
Motion for reference to Joint Committee. 775-776.
Nomination of members to serve on the Joint Committee. 832'.

Hindu Family Transactions— 
a . Motion to refer to Select Committee. 136.
' Adopted. 130.

Imperial Bank of India (Amendment)—
Motion for reference to a Joint Committee. 776.
Nomination of members to serve on the Joint Committee. 83*.

# Indian Finance—
Date for the consideration of th e ----- . 702-704, 743;
Motion to consider. 784-790.
Consideration of dauBe 2. 790-799.
Consideration of Schedule I. 800-818. ^
Consideration of Schedule III. 819-8231 
Motion to pass? as amended. 823-829.
Adopted. 8$).

. Indian Forest—
' Motion to considek 141.

Adopted. 146* >• ! ~

C INDEX TO COUNCIL 0$  STATE DEBATES.
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B IL L S —contd.
Indian Forest—contd. . v

Cohsideration of clauses. 146-147.
Motion to pass, as amended. 147.
Adopted. 148.

Indian Lighthouse—
Motion for leave to introduce. 81.
Adopted. 81.
Introduced. 81.
Motion to refer to Joint Committee. 136-141.
Adopted. 141. 4
.Nomination of Members to Berve on the Joint Committee. 802.

Indian Limitation (Amendment)—(Amendment of sections 20 and 21 of 
Limitation Act)— '
Motion to consider. 84.
Adopted. 84.
Consideration of clauses. 84-86.
Motion to pass. 87.
Adopted. 87.

Indian Limitation (Amendment)—(Amendment of Article 182 of the 
Limitation Act)—
Motion to consider. 546.
Adopted. 546.
Consideration of clauses. 547-48.
Motion to pass. 548.
Adopted. 548. ^

Indian Registration (Amendment)—
Motion to consider. 87.
Adopted. 87.
Motion to pass. 87. .
Adopted. 87.

Madras Local Option—
Question r e .----- . 476-77.

Madras Salt (Amendment)—
Motion for leave to introduce. 23.
Adopted. 23.
Introduced. 23.
Motion to consider. 88-89.
Adopted. 89. *
Mot1*on to pass. 89.
Adopted. 89.

Provident Fund& (Amendment)—
Motion for leave to introduce. 22-23.
Adopted. 23.
Introduced. 23.
Motion to consider. 82.
Adopted. 82.
Motion to pass. 82-83.
Adopted. 83.

Repealing and Amttkfing-*
Motion for leave to introduce. 330. •
Adopted. 330. •
Introduced. 330.
Motion to consider. 640.
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B I L L fS ) —concld.
Repealing and Amending—contiL 

A d o p te d . 545. *
Motion to pass. 546.
Adopted. 546.

Resolution re abstention of Official Members from voting on non-official 
----- and Resolutions. 59-73.

Sea Customs (Amendment)—
Motion for leave to introduce. 331.
Adopted. 331.
Introduced. 331.
Motion to consider. 546.
Adopted. 546.
Motion to pass. 546.
Adopted. 546.

•Societies Registration (Amendment)—
Motion to consider. 264-265.
Adopted. 265. f 
Consideration of clause 2. 265.
Motion to pass. 265.
Adopted. 265.

Steel Industry (Protection)—
Motion to consider. 331-44.
Adopted. 344.
Consideration of clauses. 345-88.
Motion to pass. 388-91.
Adopted. 391.

BLACKETT, T he H onourable S i r  BASIL—
Currency Bill—

Cons:deration of clause 4. 724, 734, 738.
Considerat'on of clause 1 . 760-762.
Consideration of clause 3. 769.
Motion to pass. 772-774.
General discussion of the General Budget. 426-427, 442, 450, 460, 46V 

472.
Indian Finance Bill—

Motion to consider. 789-790.
Motion to pass. 827-829.

BOARD OF SECO N D ARY ED UCATIO N, D ELH I PRO VINCE—
Question re. Muslim representation on the -— . 618.

BO G R A —
Question re. arrival of trains at inconvenient hours at — , Comflla and 

Noakhali in Bengal. 13-14.
• •

BOM BAY C IV IL  SE R V IC E —
Question re promotions from th e ----- to the Indian Civil Service. 475­

76. '

BOM BAY L E G IS L A T IV E  CO UNCIL R U L E S—
Question re. rule ISA of th e----- . 610.



INDEX TO COUNCIL OP STATE DEBATES.

-----lays on table Agreement between the United Kingdom and Estonia re.
tonnage measurement of Merchant ships. 21.

Currency Bill—
Motion to consider. 674-676.
Consideration of clause 4. 739-740.
Consideration of clause 5. 770-771.
Motion to pass. 771.

Gold Standard and Reserve Bank of India Bill— *
Motion for reference to a Joint Committee. 775-776.
Nomination of Members to serve on the Joint Committee. 832.

Imperial Bank of India (Amendment) Bill—
Motion for reference to a Joint Committee. 776.
Nomination of Members to serve on the Joint Committee. 832.

Indian Finance Bill—
Motion to consider. 784-785.
Consideration of clause 2. 798-799.
Consideration of Schedule III. 821-822.
Motion to pass. 823.

Madras Salt (Amendment) Bill—
Motion for leave to introduce. 23.
Motion to consider. 88.
Motion to pass. 89.

Oath of Office.
Presentation of the General Budget for 1927-53. 316-328.
Resolution re.—

Amendment of the Indian Income-tax Act. 117-118.
Interest on deposits in Postal Savings Banks and Govt. Securities 

belonging to Musalmans. 181-182.
Proh bition of alcoholic liquors in Local Administrations under the direct 

control of the Government of India. 34-36.
Removal of restrictions imposed on medical practitioners in regard to 

the dispensing of opium. 263-264.
8ea Customs (Amendment) Bill—

Motion for leave to introduce. 331.
Motion to consider. 546.
Motion to pass. 546.

BRITISH INDUSTRIES FAIR—
Question re. exhibition of Indian goods at the-----. 614.

BRITISH REGIMENTS— >
Question re. supply of beef t o -----• 479-80. i

BUDGET ESTIMATE(S)— #
Question re. exhibition of the earnings from first, second and interme­

diate class passengers in the-----. 7.

BUDGET?/ GENERAL— >
General discussion of the — -. 416-472. ^
Message from Hib Excellency the Governor General appointing

the presentation to the Council of State and Legislative Assembly of}
the------. 185.

Presentation of the-----for 1927-28. 318-T2&,

BRAYNE, T h e  H o n o u r a b l e  M r . A. F. L.— .
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BUDGET/RAILWAY—
General discussion of the *— % 211-245.
Message from His Excellency the Governor General appointing days for

the presentation and discussion of the-----. 2.
Presentation of the----- for 1927-28. 185-202.

BURDWAN DIVISION—
Question re. number of Muhammadan clerks in the Postal Department in 

the----- . 19.

BURGLARIES—
Question re. thefts and----- in New Delhi. 780.

BURMA—
Question re.—

Annual increments of the clerical staff of the office of the Accountant
General,----- . 561-62.

Pay of the clerical staff of the office of the Accountant General, ----- .
560-61.

Railway between India and----- . 413.
Railway from India to ----- . 27.

0
CALCUTTA—

Question re.—
Expenditure on the seventh Congress of the Far Eastern Association of

Tropical Medicine to be held a t----- in December next. 155.
Muhammadan Judges of the High Court,----- . 92.

CAREER(S)—
Question re. -----  open to Indians in the service of the Government in

India. 412.

CENTRAL ADVISORY COUNCIL FOR RAILWAYS—
Announcement of the result of the election to the Panel for the----- . 267.
Motion re. election of a Panel for the----- . 135, 266.
Nomination for the Panel for the----- . 203.

CENTRAL LEGISLATURE—
Question re. representation of Coorg in the----- . 8-9.

CENTRAL RESERVE BANK OF INDIA—
Question re. protests from London bankers regarding the proposed estab­

lishment of a ----- . 153.

CENTRAL ROAD DEVELOPMENT FUND—
Resolution re. formation of a —■**-. 4&-6K

' ■ t  Y

fkiixitt « 6 a t  m ail t r a i n s -
Question re. provision of intermediate class accommodation on the — - of 

the South Indian Railway. 0:
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CHANDAUSI TRAINING SCHOOL-
Quesfcion re. promotion of subordinate officers of the Eastern Bengal Bail* 

way trained in the----- to the superior grade. 414.

CHARANJIT 8INOH, T h e  H o n o u ra b le  S a b d a r—
Currency Bill—

Consideration of clause 4. 098-700.
General discussion of the General Budget. 446-448.
Indian Finance Bill—

Consideration of clause 2. 790-797.
Motion re. appreciation of the results achieved by the Government of 

India Delegation to South Africa. 283.

CHARGEHANDS—
Question re.—

Differences in designations, pay and prospects o f -----and chargemen
in the Jamalpur workshops. 248.

Leave on full pay o f -----and chargemen on the East Indian Railway.
249.

Sick leave o f -----and chargemen. 249.

CHARGEMEN—
Question re.—

Differences in designations, pay and prospects of chargehands and-----
in the Jamalpur workshops. 248.

Leave on full pay of chargehands and-----on the East Indian Railway.
249.

Sick leave of chargehands and-----. 249.

CHETTIYAR, T h e  H o n o u ra b le  S i r  ANNAMALAI—
Nomination o f ----- to the Panel of Chairmen. 2.
Oath' of office. 31B. #
Question re. assisted emigration of Indians in South Africa to countries 

other than India. J545.
Resolution re. compulsory military training of University students. 495-961

CHIEF JUSTICE(S)—
Resolution re. appointment of vakils as permanent-----of High Courts.

97-102.

CHOLERA— m
Question re. proposal of Sir Leonard Rogers for controlling ' the 

pilgrim centres. 615-16.

CINEMATOGRAPHS— . . ^  _
Resolution re. censorship and control o f ----- and other public resorts of

amusement. 630-42.
*.-■ • .
CIVILIAN APPRENTICE STOREHOLDERS—
,v " Question re.------ in arsenals. 9-11. %

aVIL JUSTICE COMttlTTtoE- . ■ . M .  ..
Question re. recommendations contained in Chapters 29 ana 90 ot tne 

Report of the-----. 409-10.
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CLERICAL STAFF—
Question re.—

Annual increments of th e-----of the office of the Accountant General,
% Burma. 561-62.

Pay of the-----of the office of the Accountant General, Burma, 560*61.i
CLOTH, FOREIGN—

Question re. different rates on State Railways for kkaddar and----- . 248.

« COAL-
Question re.—

Output o f ----- in the collieries of Bihar and Orissa, etc. 479.
Reduction in the freight on long distance ----- . 622.
Total imports o f -----from Natal, etc. 478.

COAL TRADE-
Question re. grant of relief to the----- . 477-78.

COLLIERY (IES)—
Question re. output of coal in the----- of Bihar and Orissa, etc. 479.

COLONIAL OFFICE—
Question re. transfer of Aden to the----- . 514.

COLONIES—
Question re. number of Indians in Government service in Great Britain 

and the----- . 4-5.

COMILLA—
Question re. arrival of trains at inconvenient hours at Bogra, ----- and

No^khali in Bengal. 13-14.

COMMANDER-IN-CHIEF, His E xcellency the—
General discussion of the General Budget. 438, 441.
Resolution re. transfer of the Poona District Headquarters from Poona to 

Secunderabad. 104-105.

COMMERCE DEPARTMENT-
Question re. Standing Advisory Committee,----- . 97.

* COMMISSION(S)—
Question re.—

Action taken on resolutions by the Historical Records — . 134.
Visit of the Royal----- on Agriculture to England during the summer.

134-35.

r COMMITTEE(S)—
Election to the Panel for the Standing Advisory-----of thfe D epartm en t

of Education, Health and Lands. 833.
Election of the Panel from which nominations to the Standing----- for the

Department of Industries and Labour are to be made. 203* >
Election of the Panel from which nominations to the Standing -----°®

Emigration are to be made. 202-203.
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COMMITTEE (S )-con^.

Motion for the election of a panel for the Standing Advisory-----to ba
attached to the Department of Education, Health and Lands. 672.

Motion re. election of a panel for the Standing-----for the Department of
Commerce. 266.

Motion re. election of a Panel for the Standing-----on Emigration. 135.
Motion re. election of a Panel for the Standing-----to advise on subjects

in the Department of Industries and Labour. 135.
Nominations for the Panel for the Central Advisory ----- for Railways.

203.
Nominations to the Panel for the Standing Advisory-----for the Depart­

ment of Education, Health and Lands. 741.
Question re.—

Action taken on the recommendations of the Indian Auxiliary and
Territorial Forces----- . 510.

Action taken on the recommendations of the Reforms Inquiry------ . 509.
Action taken on the recommendation of the Taxation Enquiry-------to

make India self-supporting in the matter of salt supply. 93-94.
Number of cases dealt with by the Railway Rates Advisory -----. 27­

28.
Publication of the Report of the Indian Sandhurst----- . 13.
Railway Welfare-----on the Eastern Bengal Railway. 414.
Recommendations contained in Chapters 29 and 30 of the Report of the 

Civil Justice -----. 409-10.
Recommendations of the Indian Mercantile Marine----- . 13.
Recommendations of the Indian Taxation Enquiry----- . 13.
Recommendations of the Indian Territorial Force-----. 13.
Recommendations of the Raven-----regarding workshops on State Rail­

ways. 563.
Standing Advisory ——, Commerce Department. 97.

Report of the-----appointed to enquire into the privileges and status of
the Members of the Council of State. 21.

Resolution re. election of Departmental Advisory-----. 606-10.

COMMITTEE ON PETITIONS— 
Constitution of the----- . 2.

COMMUNAL ELECTORATES—
Resolution re. abolition o f -----. 565-92.

COMMUNAL RIOTS—
Question re.—

----- . 620-21.
Recent-----at Kharagpur. 20.

COMPANY-MANAGED RAILWAYS—
See under “ Rail way (s)” .

CONFERENCE(S)— , t *Statement by the Honourable Sir Muhammad Habibullah re. settlement 
reached at the-----recently held in South Africa. 205*10.

CONGRATULATIONS- t w ,.  fi. T , _  „
----- from the Honourable the President to the Honourable Sir John Bell

on the Knighthood conferred upon him. 22.
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>fXM)PERATIVE CREDIT SOCIETIES—
Question re. indebtedness of the Indian subordinate stall of the Eastern

Bengal .Railway to -----. 414. '
COORG— ,

Question re.—
Makut Forest Exploitation 8* heme----- . 8.
Representation of -—  in the Central Legislature. 8-9.
Surpluses from the direct* administration of -----  by the Government

of India. 9.

CORBETT, T h e  H o n o u r a b le  Mb. G . L 
Indian Lighthouse Bill—

Motion for leave to introduce. 81.
Motion to refer to Joint Committee. 136-141.
Nomination of Members to serve on the Joint Committee. 832.

Motion re election of a Panel for the Central Advisory Council for 
Railways. 135.

Oath of office. 25.
Resolution re

Construction of a railway line between Mangalore and the nearest point 
in British India to Marmagoa. 483-84.

Opening of new railway stations between Madras and Arkonam on 
the Madras and Southern Mahratta Railway. 396-97. .

Provision of intermediate dasB accommodation on the South Indiao 
Railway. 127-129.

Railway bridge over the Netravathi river. 176-178, 179.

COUNCIL OF STATE-
Message from His Excellency the Governor General appointing days

for the presentation to the -----  and Legislative Assembly of the
general Budget. 185.

Message from His Excellency the Governor General nominating members
of the----- to be on the Panel of Chairmen. 2.

Question re.—
Action taken on Resolution passed by the-----. 623-27.
Addition of Rules 10A and 24A to the Rules of the----- . 408.
Report of the committee appointed to enquire into the privileges aod

status of the members of the ----- . 21.
Resolution re.—

Assignment of a suitable place in the Warrant of Precedence to Member*
of the----- , of the Legislative Assembly and of provincial Legislative
Councils. 658-69.

Daily allowance of members of the ----- . 548*58.
President of the ----- . 642-58.

COURT-FEES ACT—
Resolution re. amendment of the ------. 252-259.

CURRENCY-^ b
Question re. deflation o f -----and sale of Reverse Council Bills. It.

CURRENCY BILL— 
See under “Bill(s),f.

/
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D

UADABHOY, Thk H on ourab le  S ib  MANECKJI—
Currency Bill—

Motion to consider. 676-682, 683, 686, 687.
Consideration of clause 4. 710-722, 723, 724, 726, 726, 727, 735 737
Consideration of clause 1. 752, 762-767. * ' *
Motion to pass. 771, 772, 774.

General discussion of the General Budget. 428, 435-438, 458.
General discussion of the Railway Budget. 226-230. ’
Indian Finance Bill—

Consideration of clause 2. 792-794.
Consideration of Schedule I. 800, 806-807, 810.
Motion to pass. 827.

Indian Forest Bill—
Motion to consider. 143-144.

Indian Limitation (Amendment) Bill (Amendment of sections 20 and 21 
of Limitation Act)— -

Consideration of clause 3. 86.
Indian Limitation (Amendment) Bill (Amendment of Article 182 of Limi­

tation Act)— '
Consideration of clauses. 547.

Motion re. appreciation of the results achieved by the Government of 
Indian Delegation to South Africa.—286.

Resolution re.—
Abstention of official members from voting on non-official Bills and 

Resolutions. 69-71.
Amendment of the Indian Forest Act, 1878. 527-28.
Amendment of the Indian Income-tax Act. 117.
Assignment of a suitable place in the Warrant of Precedence to 

Members of the Council of State, of the Legislative Assembly and 
of Provincial Legislative Councils. 662, 667.

Control of the craze for medicinal drugs. 519.
Leaders of Indian delegations to the League of Nations. 540, 541, 

543.
President of the Council of State. 645.
Prohibition of alcoholic liquors in Local Administrations under the 

direct control of the Government of India. 38, 39.
Steel Industry (Protection) Bill—
' Consideration of clause 2. 355-59.

DAILY ALLOWANCE(S)—
Resolution re. -----of Members of the Council of State. 548-58.

DAS, The Honourable Mr. S. R-—
Bengal Tenancy (Amendment) Bill—* m

Motion for leave to introduce. 23.
Motion to consider. 81.
Motion to pass. 82.

Hindu Family Transactions Bill—
Motion to refer to Select Committee. 136.

Indian Forest Bill—
Motion to consider. 141, 145, 146.
Consideration of clauses. 146, 147.
Motion to pass, as amended. 147.
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D A S , T h e  H o n o u r a b le  M e . S . R ,—contd.
Indian Limitation (Amendment) Bill (Amendment of sections 90 and 

21 of Limitation Act)—
Motion to consider. 84.
Consideration of clauses. 85-86.
Motion to pass. 87.

Indian Limitation (Amendment) Bill. (Amendment of Article 182 of 
Limitation Act)—
Motion to consider. 546.
Consideration of clauses. 547-48.
Motion to pass. 548.

Indian Registration (Amendment) Bill—
Motion to consider. 87.
Motion to pass. 87. „

Repealing and Amending Bill—
Motion for leave to introduce. 330.
Motion to consider. 545.
Motion to pass. 546. *

Resolution re.—
Daily allowance of Members of the Council of State. 555-56, 558. 
Delivery of speeches in Hindi or Urdu by Members of the Indian 

Legislature. 600, 603-05.
Leaders of Indian delegations to the League of Nations. 535-37.

DEBT REDEMPTION— •
Question re. provision made fo r -----during the years 1916-17 to 1925-25.

Cl 1-12.

DELEG ATION(S)-
Resolution re. Leaders of Indian-----to the League of Nations. 631-44.

DELHI— .
Question re.—

Appointment of the District Inspector of Schools, ----- , as Assistant
Superintendent of Education. 618-19.

Elimination of Muslims from the Education Department,----- . 616-17.
Expenditure on the move of the Government of India between -----

and Simla. 783.
Inspection of the Government of India Presses at Sunla and -----by

Factory Inspectors. 315-16.
J. V. classes to be attached to the Anglo-Arabic College, ----- . 617-18.
Location of the Army Headquarters Offices in o ld ----- . 780-81.
Non-issue of through tickets to intermediate class passengers from

Madras to -----. 91.
Opening of*the railway station near Ajmero Gate, ----- . 564.
Representation of Muhammadans in the administrative staff sub­

ordinate to the Superintendent of Education, -----  and Ajmer-
Merwara. 616.

DELHI PROVINCE— '
Question re.—

Muhammadan District Inspector of Schools, ----- , etc. 617.
Muslim representation on the Board , of Secondary Education for the 

----- . 618.
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DELHI RAILWAY STATION-
Question re. location of the Inquiry Office at the___ . 251.

DEPARTMENTAL ADVISORY COMMITTEES V—
Resolution re. election o f -----. 606-10.

DEPARTMENT OF COMMERCE-
Motion re. election of a Panel for the Standing Committee for the___ <

ResuU of the election to the Standing Committee attached to the — .

DEPARTMENT OF EDUCATION, HEALTH AND LANDS-
Elecfaon to the Panel for the Standing Advisory Committee of the___ .

*■“  Advi^  
Nominations to the Panel for the Standing Advisory Committee for the 

-----. 741.

DEPARTMENT OF INDUSTRIES AND LABOUR-
Election of the Panel from which nominations to the Standing Com­

mittee for the ------ are to be made. 203.
Motion re. election of a Panel for the Standing Committee to advise 

on subjects in the -----. 135.

DESIGNATIONS—
Question re. differences in -----, pay and prospects of chargehands and

chargemen in the Jamalpur Workshops. 248.

DESIKA CHARI, The Honourable Mr. P. C.~
Currency Bill—

Consideration of clause 1. 747-758, 768.
General discussion of the Railway Budget. 211-214.
Indian Finance Bill—

Consideration of clause 2. 797-798.
Consideration of Schedule I. 803-805, 813, 814, 817.

Motion re. appreciation of the results achieved by the Government of 
.India Delegation , to South Africa. 269-271. .

Question re.— *
Annual increments of the clerical staff of the office of the Aocounfcwb 

General, Burma. 561-62.
Pay of the clerical staff of the office of the Accountant General, 

Burma. 560-61.
Pay, Overseas allowances, leave rules, etc. of covenanted Indian 

Pffieera in the different Company-managed Railways. 561-62. 
Resolution re.—

Abstention of official Members from voting on non-official Bills and 
Resolutions. 59-64. %

Amendment of the Court-fees Act. 252-254.
Amendment of rthe; Indian Income-tax Act. 112rll0> ,183.



18 INDEX TO COUNCIL OF STATE DEBATES.

DESIKA CHARI, T h e  H o n o u r a b le  M r . P. C.— contd.
Resolution re—contd.

Assignment of a suitable place 'in the Warrant of Precedence to 
Members of the Council of State, of the Legislative Assembly and 
Provincial Legislative Councils. 664-66.

Compulsory military training of University students. 406-97. 
Constitution of a separate sell-governing Andhra Province. 161-163. 
Control of the craze for medicinal drugs. 623-24.
Interest on deposits in Postal Savings Banks and Government securities 

belonging to Mussalmans. 183-184.
Leaders of Indian delegations to the League of Nations. 637-38. 
Opening of new railway stations between Madras and Arkonam on the 

Madras and Southern Mahratta Railway. 398-400.
President of the Council of State. 644-46.
Reduction of agricultural indebtedness. 302-303.

Steel Industry (Protection) Hill—
Motion to add new clause 3. 383-86.

DINAJPUR RUHIA RAILWAY LINE—
Question re. selection of the route for the -----. 13.

DISMISSAL(S)—
Question re .-----of Haripadi Banerjee, a relieving station master in the

Paksey District, by the Eastern Bengal Railway. 415. .

DISPENSARIES—
Question re. number of ----- in the different provinces. 16.

DISPUTE- #
Question re. ----- between the Governments of Bombay and the Punjab

regarding the use of the Indus water for irrigation. 150-151.

DISTRICT JUDGES— # #
Question re. training of I.C.S., officers as Munsiffs and Subordinate 

Judges before appointment a s ----- . 92.

DIVISIONAL SUPERINTENDENT(S)—
Question re. -----  on State Railways. 563.

DIVORCE LAWS— # #
Question re. ----- in connection with indigenous marriages. 251.

DOMINION(S)— w . . _
Question re. bar against Indians being employed in Great Britain and

in th e ----- . 5.

DRAFTSMAN- .
Question re. training in the work of -----  of Indian apprentices in the

Jamalpur Workshops. 249-250.

DRINKING WATER—
Question re. supply of -----  for the railway employees of the Eastern

Bengal Railway at Naihati and Ishurdi. 414-416.
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DRIVER(S)—

Question re. number of Indian-----drawing the maximum pay of Rs. 290
on the Eastern Bengal Railway. 414.

DRUGS—
Resolution re. control of the craze for medicinal-----. 515-626.

DUKE AND DUCHESS OF TORE, T h e i r  R o y a l  H i g h n e s s e s  t h e —
Question re. visit o f -----to an Indian port on their return from Australia.

152.

fi

EAST AFRICAN GOVERNMENT—
Question re. levy by the ----- of a poll-tax on Indians. 11.

EASTERN BENGAL RAILWAY— '
See under “ Railway(s)” .

EAST INDIAN RAILWAY—
See under “ Railway(s)” .

EDUCATION—
' Question re—

-----of the children of the migratory employees of the Government of
India. 782.

Free and compulsory-----in each province of British India. 17.
Income of each province and its expenditure on -----. 15-16.

EDUCATION DEPARTMENT,# DELHI—
Question re. elimination of Muslims from the-----. 616-17.

ELECTORATES—
Resolution re. abolition of Communal -----. 565-92.

ELECTRIC FANS— # # .
Question re. equipment of third class carriages on State Railways with 

----- . 3-4.

EMIGRATION—
Moiton re. election of a Panel for the Standing Committee on - —. 1 »
Question re. assisted -----of Indians in South Africa to countries other

than India. 545.

EMPIRE MARKETING BOARD—
Question re. Indian representation on the-----. 614-15.

t
EMPIRE PALACE OF ARTS—

Question re. formation of an —-— in London. 133. %

ENGLAND— . y  .
Question re. visit of the Royal Commission on Agriculture t o -----during

the summer. 134-35.
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ENGLISH MAILS—
Question re. late arrival of the----- . 166.

ENQUIRY OFFICE— _
Question re. location of the —:— at the Delhi Railway station. 451.

EUROPEAN ASSOCIATION—
Question re. Government servants and membership of the-----. 093,

EVANS, The H o n o u r a b l e  Me. FREDERICK BUISSON—
Oath of office. 1. ^
Resolution re. constitution of a separate self-governing Andhra Province. 

163-166. I

EXCAVATION (S)—
Question re. publication of a report o n -----at Mahenjo-Daro. 149-150.

EXCESS FARES—
Question re. amount o f -----realised by Travelling Ticket Inspectors on

State Railways. 329-30.

EXECUTIVE COUNCILS— .
Question re. names and qualifications of Indian Members o f -----of the

different Provincial Governments for the last seven years. 316.

EXPENDITURE—
Question re.—

-----on the move of the Government of India between Delhi and Simla.
783.

-----on the preservation of ancient monuments. 260.
------- o n  t h e  p u b l i c a t io n  o f  n o t ic e s  an\l a d v e r t is e m e n t s  r e la t in g  t o  State

Railways. 248.
----- on the Vizagapatam Harbour. 27.
Income of each province and its -----on education. 15-16. f
Percentage o f -----  incurred by Provincial Governments under certain

specified heads. 478.
Retrenchments in -----of the Government of Bombay. 509-10.

EXPORT—
Question re. -----of peacock feathers. 476.

FACTORIES-
Question re, fatal accidents in -----. 151. .

r
FACTORY INSPECTORS— . % •

Question re. inspection of the Government of India Presses at Simla an
DeShi by -----. 31^6.

^Question re/ overcrowding o f  trains on t h e  Bengal and N o r t h - W e s t e r n  

Railway during----- . 18.
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FAR EASTERN ASSOCIATION OF TROPICAL MEDICINE—
Question re. expenditure on the seventh Congress of the-----to be held

at Calcutta in December next. 155.
^FARE(S)—

Question re.—
Amount of excess ----- realised by Travelling Ticket Inspectors on

State Railways. 329-30.
Comparison of ----- on the Mymensingh-Bhairab Bazar Railway and

the Eastern Bengal Railway. 14.
Reduction iijr passenger —  pn State Railways. 94-96.
Return journey — - <£n the Easteran penpal Railway. 15;

FARIDPUtl-* ' ‘ '
Question re.—

Absence of platform and waiting rooms a t -----station. 12.
Train service from Rajbari to -----. 14.

FENCING—
Question re. ----- of the railway lines between Kharagpur and Midnapur

93.
FISH-CURING YARDS—

Resolution re. management and upkeep o f -----in the Madras Presidency.
401-06.

FLOOD(S)-
Question r e . -----in the Saran District in 1923. 16.

FOREST, the Honourable Mr. HENRY TELFORD STONER—
Oath o f office. 1. . )

FREIGHT-
Question re. reduction in the -------on long distance coal. 622.

FROOM, The H onourable &i r  ARTHUR—
Currency Bill—

Motion to consider. 690.
Consideration of clause 4. 694, 724, 725, 736.
Motion to paBS. 774-775. r

General discussion of ihe general Budget. 429-432.
General discussion of the Railway Budget. 219-221, 230.
Indian Forest Bill—

Motion to pass, as amended. 14̂ -148.
Motion re. appreciation of the results achieved by the Government of 

India Delegation to South Africa. 269.
Provident Funds (Amendment) Bill—

Motion to pass. 82-83.
Resolution re.— , .

Amendment of the Indian Income-tax Act. 116-124.
A s s ig n m e n t  o f  a  s u ita b le  place in  t h e  W a r r a n t  o f  P r e c e d e n c e  t o  

M e m b e r s  o f  th e  C o u n c il  o f  S ta te , o f  th e  L e g is la t iv e  A s s e m b ly  and 
, ,  o f  P r o v in c ia l  L e g is la t iv e  C o u n c ils . 663-64, 666.

E le c t io n  o f  D e p a r tm e n t a l  A d v is o r y  C o m m it te e s . 607-08.
F o r m a t io n  o f  a  C e n t r a l  E o a d  D e v e lo p m e n t  F u n d . M -53.

• P r e s id e n t  o f  t h e  C o u n c i l  o f  S ta te . 647-649.

o ltltioB ^  supply of e*tra---- to tenants in GovenwnVt quarters in
Jfewr Delhi. 78?. <
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GENERAL BUDGET—
See under “ Budget 

GERMAN EXPERT—
Question re. recent visit to India of a -----on hydro-eleotric power. 41&

GHEE-
Question re. chemical composition of artificial -----. 605.

GHUZNAVI, T h e  H onoubablb HAJI ABU AHMED, A.K.—
Question re. contemplated placing under restraint o f -----* 26.

GOALUNDO-
Question re: absence of a through train from-----to North Bengal. 14-

GOLD STANDARD AND RESERVE BANK OF INDIA BILL—
See under “ Bill(s)”

GOVERNMENT OF BOMBAY-- 
Question re.—

Dispute between the-----and the Government of the Punjab regarding.
the use of the Indus water for irrigation. 150-151 •

Retrenchments in expenditure of the----- . 509-10.

GOVERNMENT OF INDIA—
Question re.—

Dual control of Aden by the United Kingdom and the-----. 613.
Education of the children of the migratory employees of the----- . 782.
Expenditure on the move of the-----between Delhi and Simla. 703.
Reduction of the period of stay of the -----in Simla. 783.

v Surpluses from the direct administration of Coorg by the ----- . 9.
Resolution re. prohibition of alcoholic liquors in- Local Administrations 

under the direct control of the ----- . 28-49.

GOVERNMENT OF INDIA DELEGATION—
Motion re. appreciation of the results achieved by the ----- to Sonth

Africa. 207-292.

GOVERNMENT OF INDIA OFFICES*—
Question re. number of quarters available for the migratory staff of the 

-----in New Delhi. 777-778.

GOVERNMENT OF INDIA PRESSES—
Question re.— .

'Inspection of the ----- at Simla and Delfli by Factory Inspectors.
3 1 5 ~1 6 * • t  tVacancies of ovefseers or Assistant Managers m the -----. am

GOVERNMENT OF THE PUNJAB— , .. _
Question re.dispute between the Government of Bombay and tae 

regarding the use of the Indus water for irrigation. 150-161.
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GOVERNMENT SECURITIES—
Resolution re. interest on deposits in Postal Saving Banks and -----

belonging to Mussalmans. 170-184.

GOVERNMENT SERVANTS—
Question re.—

----- and membership of the Anglo-Indian and European Associations*
673.

-----and membership of the Indian National Congress. 673.

GOVERNMENT SERVTCE-
Question re. number of Indians in -----in Great Britain and the Colonies.

4-5.

GOVEROR GENERAL, His Excellency the—

Assent o f -----to certain Bills. 21.
Message from th e-----appointing days for the presentation anfl discus­

sion of the Railway Budget. 2.
Message from ----- appointing days for the presentation to the Council

of State and Legislative Assembly of the General Budget. 185. •
Message from ----- nominating Members of the Council of State to be

on the Panel of Chairmen. 2.

GOVIND DAS, T h e  H o n o u r a b le  S e th —

Currency Sill—
Motion tp consider. 678, 682-683. .
Cpnsideration of, clause 4. 690-696, 715.
Consideration of clause 1. 744-747, 762, 765.

General discussion of the General Budget. 426-429.
Indian Finance Bill—

Consideration of Schedule I 800, 809, 812.
Motion to pass. 828. *,

Question re.—
Action taken on Resolutions passed by the Council of State. 623-27.
Appointment of an Indian as Postmaster General of a Presidency. 

629. ;
Differential treatment accorded to Anglo-Indian and European em­

ployees in respect of pay, allowances, leave etc. 628.
Increase of the percentage of Indians holding superior posts in the 

Indian Stores Department. 628. #
Indianisation of the staff'of the High Commissioner for India in 

London. 622-23.
Method of recruitment to the higher posts of the Postal D epartm ent. 

628-29.
Method of recruitment to the superior posts in the Telegraph Depart­

ment. 629.
Reduction in ti|e freight on long distance coal. 622.
Rupee tenders for Stores. 622. ^

r
^Subsidies to newspapers. 622.

^Delivery oflpeeches in Hindi or Urdu by Members of the Indian 
Legislature. 693-99, 609-00.
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GpVIND DAS, T h b  H o n o u r a b le  S e th —contd.
Resolution re.—contd.

Prohibition of alcoholic liquor in Local Administrations under the 
direct control of the Government of India. 37-39.

Reduction of Postal rates. 105-109. •
Reduction of railway fares for third class passengers. 77-79, 80.

Steel Industry (Protection) Bill—
Motion to pass. 388-90.

GRATUITIES— v
Question re. grievances of workmen of the Great Indian Pcninaufafc 

Railway regarding service ----- . 132.

GRAY, T h e  H o n o u r a b le  M r . W. A.—
General discussion of the General Budget. 424-425.
Indian Finance Bill—

Motion to consider. 787-789.
Resolution re. delivery of speeches in Hindi or Urdu by Member* of the 

Adi an Legislature. 601.

GREAT BRITAIN*—
■ Question re.—

Bar against Indians being employed In -----and the Dominions. 5.
Number of Indians in Government Service in -----and the Colonies.

4-5.

GREAT INDIAN PENINSULA RAILWAY—
See under “  Railway(s)” .

GRIEVANCE^)—
Question re.— .

-----  of the employees of the Telegraph Department. 152. ̂  ^
—4- of the Members of the Indian Servioe Pensions Association. 777.
----- of workmen of the Great Indian Peninsula Railway regarding

service gra’tuities. 132.

GUN LICENCES-
Questiofi re. grant o f ------to non-co-operators and their relatums. ZDU.

HABIBULLAH, Thk H o n o u ra b u s  S i *  MUHAMMAD— _____
Motion for the election of a Panel for the Standing ^ l s o r y  

to be attached to the Department of Education, Health and Land*.

MotiOT re. a p p re c ia t io n  o f  th e  resu lts  a ch ie v e d  by th e  G ov ern m en t o f  
India D e le g a t io n  to South Africa. 287-291. .

Motion re. election of a Panel for the Standing Committee on Emigre-
tion. 135. ''

P r o v id e n t  Funds (Amendment) Bill—
Motion for leave to introduce. 22-23.
Motion to consider. 82.
Motion to pass. 82-83.
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HABIBULLAH, T he H on ourab le  S ir  MUHAMlfAD—contd.
Bequests Members who do not propose to move, Resolutions shown 

against their names in the agenda to give timely notice to the 
Government Members in Charge so as to obviate the necessity ef* 
considerable time and labour being spent in the preparation of 
their cases. 406.

Resolution re.—
Amendment of the Indian Forest Act, 1878. 529-30.
Compulsory military training of- University students* 501-0%
Reduction of agricultural indebtedness. 299-301, 302, 310-312.
Treatment of tuberculosis. 507-08.

Statement b y -----re. settlement reached at the Conference recently held
in South Africa. 205-210. *

Statement of Business b y ----- . 23-24, 313.

HAIG, T he H onourable M r . HARRY GRAHAM—
Gath of office. 1.
Resolution re.— *

Abstention of official Members from voting on Non̂ Official Bills and 
Resolutions. 64-67.

Amendment of the Court-fees Act. 254-257.
Appointment of vakils as permanent Chief Justices of High Courts.

101-102.
 ̂Assignment of a suitable place ih the Warrant of Precedenc© to 

Members of the Council of State, of the Legislative Assembly and 
of Provincial Legislative Councils. 665-66, 667, 668-69. ^

Censorship and control of cinematographs and other public resorts 
of amusement. 634-38, 641.

Constitution of a separate Self-governing Andhra Province. 168-170,
m . .

Election of Departmental Advisory Committees. 608-09.
Societies Registration (Amendment) Bill—

Consideration of clautee 2. 265.

HEADS OF PROVINCES— \  ~
Question rc. special postal and telegraph facilities to * 7-8.

HIGH COMMISSIONER FOR INDIA IN LONDON—
Question re. Indianisation of the staff of the . 622-23.

BR3® OOURT(S)— „ , . .
Question re. original sides for the Lahore and A l l a h a b a d 9. 
Resolution re. appointment of vakils as permanent Ch,ef Justice*, of 

97-102.

flld tt CtfURT, CALCUTTA- ,
Question re. Muhammadan Judges of tne . v*- „



HIGH COURT JUDGES—
Question re, recruitment of —  from members of the Provincial Judicial 

Service. 01-92.

HINDI—
Resolution re, delivery of speeches i n -----or Urdu by Members of the

Indian Legislature. 503-606.

HINDLEY, T he H on ou rab le  S i r  CLEMENT—
General discussion of the Railway Budget 241-246.
Oath of Office. 185.
Presentation of the Railway Budget for 1027-28. 185-202.

HINDU FAMILY TRANSACTIONS BILL—
See under " Bill(s)” .

HISTORICAL RECORDS—
Question re. the Parasnis collection of -----  and pictures at Satara.

131.

HISTORICAL RECORDS COMMISSION—
Question re. action taken on Resolutions by th e----- . 134.

HOUSERENT ALLOWANCE-
Question re. grant of compensatory-----to men living out of New Delhi.

780.

HYDROELECTRIC POWER—
Question re. recent visit to India of a German expert o n ----- . 413*.

2 6  INDEX TO COUNCIL OF STATE DEBATES.

1

IMPERIAL BANK OF INDIA (AMENDMENT) BILL—
See under u Bill(s)” .

IMPLEMENT(S)—
Question re. supply of good seeds and improved ----- to agriculturists.

17.

INCOME-
Question re. ----- of each province and its expenditure on education

15-16.

INCOME-TAX—
Question re.—

Exemption from-----of the portions of profits paid by Life ̂ Insurance
Offices to policy-holders. 512-14.

-----collected in each of the last two years from Life Offices working
in India, profits paid to their policy-holders. 610.

INCOME-TAX OFFICERS—
Question re. appointment of -----. 6.



INDEX TO COUNCIL OP STATE DEBATES. 27

INCREMENT(S)— ,
Question re. annual-----of the clerical staff of the office of the Account*

ant-General, Burma. 661-62.

INDIA—
Question re.—

Railway between----- and Burma. 413.
Railway from-----to Burma. 27.

INDIA HOUSE-
Question re. cost of the proposed new-----in London. 784.

INDIAN(S)—
Question re. careers open to ----- in the service of the Government in*

India. 412.

INDIAN AUXILIARY AND TERRITORIAL FORGES COMMITTEE— 
Question re. action taken on the recommendations of the — . 510.

INDIAN CIVIL SERVICE-
Question re. promotions from the Bombay Civil Service to the -----.

476-76.

INDIAN CIVIL SERVICE OFFICERS—
Question r&. training o f -----as MunBiffs and Subordinate Judges before

appointment as District and Additional Judges; 92.

INDIAN EDUCATIONAL SERVICE—
Question re. cancellation of the promotion of an Indian member of ttâ  

----- to the selection grade. 411-41fc'

INDIAN FINANCE BILL—
See under “  Bill(s)” .

INDIAN FOREST ACT, 1878—
See under “ Act(s)” .

INDIAN FOREST BILL—
See under “ Bill(s)” .

INDIAN INCOME-TAX ACT—
Resolution re. amendment of the-----. 112-124.

INDIAN LEGISLATURE- * -
Resolution re. delivery of speeches m Hindi or Urdu y 

the -----. 693-600

INDQu«tiotTreON^ -  of the staff of the High Commissioner for India tn 
London. 622-23.

INDIAN LIGHTHOtJSE BILL—
See under "
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INDIAN LIMITATION (AMENDMENT) BILL—
See under “  Bill(8)” .

INDIAN MEDICAL SERVICE—
Question re. extension of the Lee Commission’s concessions to Indian 

Members of the ----- . 659-60.

INDIAN MERCANTILE MARINE COMMITTEE—
Question re. recommendations of the----- . 13. -

INDIAN NATIONAL CONGRESS—
Question re.—

Government servants and membership of the-----, 673.
'Treatment of the-----as a political association. 673-74.

INDIAN NAVY- •
Question re. legislation in connection with the ------ . 783-784.

INDIAN PENAL CODE­
Question re. prosecutions under section 153A of th e-----during the last

five years. 12.

INDIAN REGISTRATION (AMENDMENT) BILL—
See under “ Bill(s)” . .

■ *

INDIAN ROAD AND TRANSPORT DEVELOPMENT ASSOCIATION— 
Question re. ----- . 616.

WDIAN SANDHURST COMMITTEE—
Question re. publication of the Report of the------- . 13. '

•INDIAN SERVICE PENSIONS ASSOCIATION—
Question re. grievances of the members of the -----. 777.

INDIAN STORES DEPARTMENT—
Question re.—

Increase of the percentage of Indians holding superior posts in the 
-----• 628.

Pay of the Chief Superintendent, ——. 779-80. s
The Chief Superintendent, -----. 779.

INDIAN TAXATION ENQUIRY COMMITTEE—
Question re. recommendations of the -----. 13.

WDfAN TERRITORIAL FORCE COMMITTEE—
Question re. recommendations of the -----. 13.

INDIGENOUS MARRIAGES- ^. . c
Quwtion re. divoros laws ia connection with — . 961.

INDUS WATER—
Question re. dispute between the Governments of Bdnb^. and the Punjab 

251. . . .
/regarding the use of -----for irrigation. 150-151.
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INNES, The Honourable Sir CIjLARLES—
Resolution re.— —

Formation of a Central Road Development Fund. 65-58. •
Reduction of railway fares for third class passengers. 79.

Steel Industry (Protection) Bill—
Consideration of clause 2. 360-67.
Motion to add new clause 3. 376-80.

In spe c to r  of  sch o o ls-
• Question re.— '

Appointment of the District -----Delhi, as Assistant Superintendent
of Education. 618-19.

Muhammadan District-----, Delhi Province, etc. 617.

INTERMEDIATE CLASS ACCOMMODATION—
Question re.—

Abolition o f ----- on Railways. 560.
Provision o f ----- on the Ceylon boat mail trains of the South Indian

Railway. 6.
Resolution re. provision p f-----on the South Indian Railway. 124-130.

INTERMEDIATE CLASS PASSENGERS—
Question re.—

Issue of 14 days’ return tickets t o -----on the Eastern Bengal Railway.
412-413.

Non-issue of through tickets t o -----from Madras to Delhi. 91.
Waiting Rooms for-----on State Railways. 410.

INTEREST— .
Resolution re. -----on deposits in Postal Savings Banks and Government

Securities belonging to Mussalmans. 179-184.

IRRIGATION-
Question re. dispute between the Governments of Bombay and tho 

Punjab regarding the use of the Indus water fo r -----. 150-151.
. . • /

ISHURDI—
Question re.— t

Construction pf a light railway from----- to Bera via Pabna* 415.
Supply of drinking water for the railway employees of the Eastern

Bengal Railway at Naihati and ----414-415.
Survey and construction of a railway from-----to Pabna. 415.

JAFFER, The Honourable Sir JjARObN—
General discussion of the General Budget. 418-419. ^
Nomination of — -  as a member of the Committee on Petitions. 2. 
Question re.— - _ * 1R1

Accidents to military aeroplanes during tbe la.at .flv« y®*r'- J” ' .
Action taken on Resolutions passed by the Historical Records Commi

sion. 134. • *
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JAFFER, T h e  H o n o u r a b le  S i r  HABOON—contd.
Question re.—■

Army in India Reserve of Officers. 131.
Beam wireless station near Poona. 614.
continuance of the present practice of taking taboot$ over the Sangam

Bridge on Wellesly Road, Poona. 475.
Discovery of silver in the Kangra Valley and the Kulu Valley. 132.
Dispute between the Governments of Bombay and the Punjab regard­

ing the use of the Indus Water for irrigation. 150-151.
Establishment of a Sanskrit College in Poona. 149. *

1 Exhibition of Indian goods at the British Industries Fair. 614.
Expenditure on the seventh Congress of the Far Eastern Association 

of Tropical Medicines to be held in Calcutta in December next. 155.
Export of peacock feathers. 476.
Fatal accidents in factories. 151.
Formation of an Empire Palace of Arts in London. 133.
Grievances of the employees of the Telegraph Department. 152.
Grievances of the workmen of the Great Indian Peninsula Railway 

regarding service gratuities. 132.
Indian representation bn the Empire Marketing Board. 614-15.
Indian Road and Transport Development Association. 615.
Late arrival of the English Mails. 155.
Opening of an experimental malarial station at Kamal. 152-153. ,
Printing of stamps at the Security Press at Nasik. 153-154.
Promotions from the Bombay Civil Service to the Indian Civil Servioe. 

475-76.
Proposals of Sir Leonard Rogers for controlling cholera in the pilgrim 

centres. 615-16.
Protests from London bankers regarding the proposed establishment 

of a Qentral Reserve Bank of India. 153.
PuBlication of a report on the excavations at Mohenjo-Daro. 149-150.
Recommendations of the Lee Commission relating to the All-India 

Services. 407-406.
Researches by a Norwegian meteorologist regarding weather fore­

casts. 133.
Sale of the collection of pictures in the Parasnis Museum. 614.
Settlement of the families of Moplah convicts in the Andamans. 

133-134.
Slavery Convention. 132.
The Parasnis collection of historical records and pictures at Satar* 

131.
Transfer of the Poona District Headquarters to Secunderabad. ̂  613.
Visit of the Royal Commission on Agriculture to England during the 

1 summer. 134-135.
Visit of Their Royal Highnesses the Duke and Duchess of York to an 

Indian port on their return from Australia. 152.
Visit to India of an official of the Rockefeller Foundation; 61<fc 

•Resolution re.— #
Control of the craze for medicinal drugs. 615-18, 519-024.
Interest on deposits in Postal Savings Banks and Government Securi­

ties belonging to Mussalmans. 179-181.
Transfer of the Poona District Headquarters from Poona to Secun­

derabad. 102-104, 105.
* Treatment of tuberculosis. 503-06, 608.'
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■JAMALPUR—
Question re.—

Apprentices employed in the workshop of the East Indian Railway at 
— -. 03.

Differences in designations, pay and prospects of chargehands and 
chargemen in the workshop a t ----- . 248.

Differences in pay and prospects of Indian as compared with European 
or Anglo-Indiafi apprentices employed in the electrical branch of the 
workshops at ----- . 249.

Inclusion in the annual classified list of Indian first grade apprentices 
employed in the workshops a t -----. 249-50.

Nomination of the accountant of the State Railway workshop a t -----
as a Member of the Legislative Council, Bihar and Orissa. 330.

Terms of employment of Indian, European and Anglo-Indian appren­
tices of the railway workshops a t-----on completion of their appren­
ticeship. 248-49.

Training in the work of draftmen of Indian apprentices in the work­
shops at -----. 249.

JAMMOOEE STATION—
Question re. provision of an overbridge and waiting shed for inter­

mediate and third class passengers at ----- on the East Indian
Railway. 247.

JAYAGANJ— #
Question re« delays in the delivery of letters to places like —  in the 

district of Dinajpur in Bengal. 12.

JUDGES—
Question re.—

Muhammadan-----of the.Calcutta High Court. 92.
Number of Muhammadans appointed as ——— of the Calcutta High Court 

from the ranks of Vakils and Barristers since 1908. 92-93.

JUDICIAL AND EXECUTIVE FUNCTIONS—
Question re. separation o f -----. 17.

K

KA3Q^MUon^^emoval of “  More ” station on the East Indian Railway ♦*> 
the village o f ----- . 329.

XANGRA VALLEY- j a w .,  v«ib» 132Question re. discovery of silver in the —  and the Kulu Valley. 132.

KANNADA PROVINCE—
Question re. formation of a separate *51.

t

^^Question re. opening of an experimental malarial station ^  ■ • 168-183.

KENYA—-
Question re. poll-tax on Indians in ——. 25.
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KHADDAR—
Question re. different rates on State Railways fo r -----and foreign cloth.

248.

JEHADDAR CLOTH—
Question re. enhancement of the Railway freight on ----- . 25-96.

' 4LHAPARDE, The fioNtttmABLfe Mr. G. S.—
Currency Bill—

Consideration of clause 4. 704-710.
Motion re. appreciation of the results achieved by the Government of 

India Delegation to South Africa. 275-276.
•Question re.—

Inspection of the Government of India Presses at Simla and Delhi by 
Factory Inspectors. 315-316.

Vacancy of overseers or Assistant Managers in the Government of 
India Presses. 315.

Resolution re.—
Abstention of official members from voting on non-official Bills and 

Resolutions. 71-73.
Daily allowance of Members of the Council of State. 551-52.

| Leaders of Indian delegations to the League of Nations., 538-40.
\ Prohibition of alcoholic liquors in Local Administrations under the 

direct control of the Government of India. 40-42.
Societies Registration (Amendment) Bill—

Motion to consider. 264-265.
Motion to pass. 265.

KHARAGPUR—
Question re.— •

Fencing of the railway lines between-----and Midnapur. 93.
Provision of An intermediate class waiting room a t ----- . 18.
Recent communal riots a t ----- . 20.

KULU VALLEY— *
Question re. discovery of silver in the Kangra Valley and th e-----. 132.

KUMBH MELA-
Question re. ----- railway traffic. 564-65.

Xi
LAHORE—

Question Original sides for the —— and Allah&bad High Courts. 5.

LAND, ACQUISITION OF—
Question r e .----- for the Vizagapatam Harbotlr. 26.

LEAGUE OF NATIONS—
' 'Question re.*—

Contribution By India to th e---- '• 512.
Number and salaries of Indians on the staff of the -. 512.
Resolution re. Leaders of Tndiandele&atibttstothe-. 531̂ 44.
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LEAVE—
Question re.—

Differential treatment accorded to Anglo-Indian and European em­
ployees in the State Railways in respect of pay, allowances, -----,
etc. 628.

Grant of 15 days’ -----on average pay to members of th* Provincial
Judicial Service, Bengal. 93. ~

-----on full pay of chargehands and chargemen on the East Indian
Railway. 249-250.

Sick -----  of chargehands and chargemen. 249-250.

LEAVE RUJ.ES—
Question re. pay, overseas allowances, ----- , etc., of covenanted Indian

Officers in Company-managed Railways. 562-63.

LEE COMMISSION—
Question re.—

Extension of the concessions of the -----  to Indian merfibers of the
Indian Medical Serviee. 559-60.

Recommendations of the ----- relating to the All-India Services. 407­
408.

LEGISLATION—
Question re. -----in connection with the Indian Navy. 783-784.

LEGISLATIVE ASSEMBLY—
Bills passed by the ------ laid on the table. 20, 156/ 251, 252, 671, 702,

831.
Message from His Excellency the Governor General appointing days for

the presentation to the Council of State and ----- of the General
Budget. 185.

Message from the -----  expressing concurrence in the proposal to refer
the Indian Lighthouse Bill to a Joint Committee. 784.

Message from the-------intimating agreement in the amendment made by
the Council of State in the Indian Bar Councils Bill. 20.

Message from the-------intimating that that Chamber had agreed to the
amendment made by the Council of State in the Indian Finance
Bill. 831.

Message from the ------- intimating that that Chamber had agreed to the
amendments made by the Council of State in the Indian Limitation 
(Second Amendment) Bill. 831.

Message from the-----intimating that that Chamber had agreed without
any amendments to the following Bills:—

1. Madras Salt (Amendment) Bill
2. Provident Funds (Amendment) Bill. 831. ^

Message from the-----intimating that that Chamber had agreed without
any amendments to the following Bills:—

1. Sea Customs (Amendment) Bill.
2. Repealing and Amending Bill. 831.

Message from the — —recommending the reference of the Gold Standard 
and Reserve Bank of India Bill to a Joint Committee. 74t. 

Message from the —-— recommending the reference of tjie Imperial Bank 
of India (Amendment) Bill to a Joint Committee. 741.



INDEX TO COUNCIL OF STATE DEBATES.

LEGISLATIVE ASSEMBLY—iontd.
Resolution re. assignment of a suitable place in the Warrant of Prece­

dence to Members of the Council of State, of the-----and of Provin­
cial Legislative Councils. 658-69.

LEGISLATIVE COVNCIL(S)— . ,
^  Questibn' re: nomination of the accountant of the &tafo Railway work­

shop at Jamalpur as a Member of the----- , Bihar and Orissa. 330.
Resolution re. assignment of a suitable place in the Wat rant of Preoe- 

dence to Members of the Council of State, of the Legislative Assem­
bly and of Provincial----- . 658-69.

LETTERS—
Question re.—

Delays in the delivery of ----- to places like Jayagainj in the district
of Dina j pur in Bengal. 12.

Reduction of postal rates on -----  and postcards. 19.
Safe delivery in towns and the mofussil of Bihatr and Orissa of ----- ,

money orders, etc., bearing addresses in Urdu. 250.

LIFE INSURANCE OFFICES—
Question re. exemption from ----- of the portions of profits paid b y ------

to policy-holders. 512-14. i

LIFE OFFICES—
Question re. Income-tax collected in each of the last two yeArs from 

------ working in India on profits paid to their policy-holders. 619.

LONDON— )
Question re.—

Cost of the proposed new India House in ----- . 784.
Formation of an Empire Palace of Arts in ----- . 133.

LONDON BANKERS—
Question re. protests from — -  regarding the proposed establishment 

of a Central Reserve Bank of India. 153.

LUGGAGE—
Question re. weighment of passengers’ ----- . 3.

LUGGAGE BATES—
Question re. -----  on the North-Western Railway. 410.

M

MADRAS— '
Question re. non-issue of through tickets to intermediate class passen­

gers from -----  to Delhi. 91.
Resolution re. opening of new railway stations between - —{ and Arko­

nam on the —— and Southern Mahratta Railway. $93-400.

h a b e a s  a n d , So u t h e r n  m a h r a tta  r a ilw a y -
See under. ‘ 'Railway(s)”



MADRAS LOCAL OPTION BILL— *
See under “ Bill(s)” .

MADRAS PRESIDENCY- „
Resolution re. management and upkeep of fish-curing yards in the 

-----. 401-06.

MADRAS SALT (AMENDMENT) BILL—
See under “ Bill(s)” .

MAHENDRA PRASAD, T h e  H o n o u ra b le  M r.—
Currency Bill—

Consideration of clause 4. 716.
Gpneral discussion of the Railway Budget. 218-219.
Question re.—

Floods in the Saran district in 1923. 15.
Free and compulsory education in «aJch proyince of British India. 17. 
Income of each Province and itB expenditure on education. 16-16. 
Number of dispensaries in the different provinces. 16.
Overcrowding of trains on the Bengal and North-Western Railway 

during fairs. 18.
Pajy of certain officers of the Provincial Civil Service. 17.
Provision of waiting rooms at stations on the Bengal and North­

Western Railway. 18. .
Separation of Judicial and Executive functions. 17. .
Supply of good seeds and improved implements to agriculturists. 17.

MALARIAL STATION—
Question re. opening of an experimental ----- at Karnal. 162-153.

MAKUT FOREST EXPLOITATION SCHEME- ,
Question re. -----, Coorg. 8.

MANGALORE—
Resolution re. construction of a railway line between ----- and the

nearest point in British Indian territory to Marmagoa. 480-84.

MANMOHANDAS -RAMJI, T ab H onourable M r .—
Currency Bill— '

Consideration of clause 4. 694, 724, 727-730.
Indian Finance Bill—

Consideration of clause 2. 796.
'Question

Booking of pioture-frames, motor tyres, «tc., at parcel rates on State 
Railways: 3.

Delivery by the Great Indian Peninsula Railway of parcels aft Wadi 
Bunder instead of at Victoria Tferminus. 4. m 

Equipment of third class carriages on State Railways with electric 
fans. 3-4.

Purchase of silver. 4.

INDEX TQ COUNCIL OP STATB DEBATES. 8 5
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MANMOHAN DAS RAMJI, T h e H on ou ra b le
Question re.—(contd.).

Sale of silver in India or abroad. 4.
Standing Advisory Committee, Commerce Department. 97, 
Weighment of passengers’ luggage. 3.

MARMAGOA—
Resolution re. construction of a railway line between Mangalore and 

the nearest point in British Indian territory to ----- . 480-84.

MARRIAGE (S)—
Question re. divorce laws in connection with indigenous ----- .—261.

MoWATTERS, The Honourabia Me. A. C.—
Currency Bill— '

•Consideration of clause 4. 730-734.
Consideration of clatuse 1. 746.

Indian Finance Bill-—
Consideration of Schedule I. 807-810 

Motion re. election of a Panel for the Standing Committee to advise- 
on subjects in the Department of Industries and Labour. 136.

Oath of Office. 1.
Resolution re.—

Reduction of postal r&Jtos. Ilf.
Separation of the Post and Telegraph Department*. 75-77.

MEDICAL PRACTITIONERS— f
Resolution re. removal of restrictions imposed on -----  in regard to the ’

dispensing of opium. 260-264.

MEDICINAL DRUGS—
Resolution re. control of the craze for ----- . 516-26.

MEHR SHAH, The Honourable Nawab Sahibzada Saitid MUHAMMAD— 
General discussion of the General Budget. See Appendix p. 473-74. 
Motion re. appreciation of the results achieved by the Government of 

India Delegation to South Africa. 287.

MESSAGE(S)—
-----  from His Excellency tho Governor General appointing days for

the presentation and discussion of the Railway Budget. 2.
-----  from His Excellency the Governor General appointing days for

the presentation to the Council of State and Legislative Assembly of 
the General Budget. 185.

-----  from His Excellency the Governor General nominating members
of the Council of State to be on the Panel of Chairmen. 2.

----- from the Legislative Assembly expressing concurrence in the pro­
posal to refer the Indian Lighthouse Bill to a Joint Conffrnttee. 784.

— -from the Legislative Assembly intimating agreement in the amend­
ment made by the Council of State in the Indian Bar Council* 
Bill. 20.
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HSBSAC(£(S)—contd.
-----from the Legislative Aaaemblf jstimating that that Chamber h*3

agreed to the amendment made by the Council of State in the 
Indian Finance Bill. 831.

----- from the Legislative Assembly intimating that that Chamber had
agreed to the amendments made by the Council of State in the 
Indian Limitation (Seoond Amendment) Bill. 88L 

-—  from the Legislative Assembly intimating that that Chamber had 
agreed without'any amendments to the following Bills: —

1. Madras Salt (Amendment) Bill
2. Provident Funds (Amendment) Bill. 831.

-----  from the Legislative Assembly intimating that that Chamber had
agreed without any amendments to the following Bills :—

1. Sea Customs (Amendment) Bill *
2. Repealing and Amending Bill. 831.

-----  from the Legislative Assembly recommending the reference of the
Gold Standard and Reserve Bank of India Bill to a Joint Com­
mittee.—742.

----- from the Legislative Assembly recommending the reference of the
Imperial Bank of India (Amendment) Bill to a Joint Committee. 741

METEOROLOGIST—
Question re. researches by a Norwegian -----  regarding weather fore­

casts. 133.

MIDDLE CLASSES- %
Question re. unemployment among the — -. 409

MIDNAPUR—
Question re. fencing of the railway lines between Kharagpur and 

------ . 93.

•MILITARY DEPARTMENT-
Question re. purchase of paints by the -----. B14.

MILITARY TRAINING— -
Resolution re. compulsory ----- o f University Students. 484-503. *

MISRA, T h e  H o n o u r a b le  P a n d it  SHYAM BEHARI—
R esolution  re. reduction o f  agricu ltural indebtedness. 311.

MITRA, T h e  H o n o u r a b l e  S i r  BHUPENDRA NATH—
Indian Finance Bill—

C onsideration  o f  Schedule I. 813-817.

MOHElf JO-DAEO—
Question re. publication  o f a report on excavations a t ------ . 149-150.

•
MONEY ORDERS— . .

Question re. safe delivery in towns and the mofussil of Bihar and 
Orissa of letters, -----, etc., bearing addresses in Urdu. 250.



MON GUI YR DISTRICT-
Question re. number of post offices having telegraphic connection in tiier

1 1 ! i  of beg&sarfei in the . fH0. v

MONUMENTS-
Question re. expenditure on the preservation of ancient ----- . 250.

MOPLAH CONYlbtS^1 / ' 1
Question re, settlement of the families o f ----- in the Andamans* 133-134.

MORARJI, The Honourable Mb. RATANSI D,—
General discussion of the General Budget. 448-451.
General discussion of the Railway Budget. 235-237, 244.

"MORE” STATION— ,
Question re. removal of — - on the East Indian Railway to the village 

of Kandhaichak. 320.
i

MOTI CHAND, The Honourable Raja—
Question re.—

Cancellation of’ the promotion of an Indian member of the Indian 
Educational Service to the selection grade. 411-412. •

Careers open to Indians in the service of the Government in India. 
412.

Observation of the United Provinces Government on the Police Ad­
ministration Report for 1025. 410-411. -

MOTOR TYRES—
Question re. booking of picture-frames, ----- , etc., at parcel rates on

State Railways. 3.

MUDDIMAN, The Honourable Sir ALEXANDER—
Resolution re.—

Abolition of communal electorates. 570-77, 591-92.
President of the Council of State. 646-47, 652-54. 

p
MUHAMMAD ALI MUHAMMAD KHAN, The Honourable Maharaja 

Sir — of Muhammadabad—
Oath of Office. 205.

MUHAMMAD AN(S)—
Question re.—

Number of -----  appointed as Judges of the Calcutta High Court
from the ranks of Vakils and Barristers since 1008. 92-93. $

Number of -----  clerks in the Postal Department in the Burdwan
Division. 19.

Representation o f -----  in the administrative Btaff directly subordinate
to the Superintendent of Education, Delhi and Ajmer-Merwara,. 
etc. 616.

8 8  INDEX TO COUNCIL OF STATB DEBATB8.
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MUKHEBJEE, T h b  H o n o u & a b l b  S b i j u t  LOKENATH—
General discussion of tbe General Budget. 441-446.
Indian Finance Bill—

i .isideration of Schedule L 800-803.
Question re.—

Bathrooms of “D” class quarters in New Delhi. 781-782.
Education of the children of the migratory employees of the Govern­

ment of India. 782.
Expenditure on the move of the Government of India between Delhi 

and Simla. 783. ^
Government servants and membership of the Anglo-Indian and Euro­

pean Associations. 673.
Government servants and membership of the Indian National Con­

gress. 573.
Legislation in connection with the Indian NaJvy. 783-784.
Reduction of the period of stay of the Government of India in Simla..

783.
Restricted supply of water in orthodox quarters in New Delhi. 782. 
Supply of extra furniture to tenants in Government quarters in New 

Delhi. 782.
Treatment of the Indian National Congress as a political associations

673-674 
Resolution re.—

Compulsory Military training of University Students.; 408-500.
Delivery of speeches in Hindi or Urdu by members of the Indian 

Legislature. 602.
Steel Industry (Protection) Bill—

Consideration of clause 2. 367-69.

MUNSIFFS— ’
Question re. training of Indian Civil Service Officers as ----- and sub­

ordinate Judges before appointment as District and Additional 
Judges. 92.

MUSLIMS—
Question re.—

Elimination of —
Representation of 

Delhi Province.

MUSSALMANS—
Resolution re. interest on deposits in Postal Savings Banks and Govern­

ment Securities belonging to -----. 179-184.

MYMENSINGH-BHAIRAB BAZAR-RAILWAY—
See under “Railway(s).”

I

N #
NAIHATI—

Question re. supply of drinking water for the railway employees of the*: 
Eastern Bengal Railway at ----- and Ishurdi. 414-415.

from the Delhi Education Department. 616-17. 
—  on tho Board of Secondary Education for the 
618.
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NASIK— I
Question re. printing of Stamps at the Security Press a t ----- . 163-164.

tfATAL-
Question re. total imports of coal from ----- , etc. 478.

NAVY—
See under ''Indian Navy.”

NAWAB ALI KHAN, T h e  H o n o u r a b le  R a ja —
Indian Finance Bill—

Consideration of clause % 791.
Motion re. appreciation of the results achieved by the Govt, of India 

Delegation to South Africa. 272-274.
Resolution re. President of the Council of State. 644-648.

NETRAVATHI Rivbb—
Resolution re. railway bridge over the ----- . 176-179.

INEW DELHI—
<$tteftfbn re.—
Bathrooms of “ Dw class quarters in ----- . 781-782.

Grant of compensatory house rent allowance to men living out of 
----- . 780.

Number of quarters available for the migratory establishments of the
Govt, of India in ----- . 777-778.

Principle followed in the allotment of quarters in ----- . 778-779.
Quarters allotted to the different officers in -----. 778.

Railway station in ----- . 613.
Restricted supply of water in orthodox quarters in ----- . 782.
Supply of extra furniture to tenants in Government Quarters in

----- . 782.
Thefts and burglaries in ----- . 780.

NEWSPAPERS—
Question re. subsidies to ----- . 619-20, 622. v

NOAKHALI—
Q u e s t io n  re. a r r iv a l  o f  t r a in s  a t  in c o n v e n ie n t  h o u r s  at. B o g r a ,  O o m il la  

a n d  -------  in  B e n g a l .  13-14.

NON-CO-OPERATORS—
Question re. grant of gun licences to — and their relations. 260. *

NORTH BENGAL-
Question re. absence of a through train from Goalundo to f---- . 14.

NORTH WESTERN RAILWAY—
See under ' 'Rail way (s)” .

NOTICES— p
Question re. expenditure on the publication of -----  and advertisements

relating to State ‘Railways. 248.
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0

OATH OF OFFICE—
Bijay Chand Mahtab, the Honourable Maharajadhiraja Sir, of 

Burdwan. 1.
Brayne, the Honourable Mr. Albert Frederick Lucas. 1.
Chettiyar, the Honourable Sir Annamalai. 315.
Corbett, the Honourable Mr. Geoffrey Latham. 25.
Evans, the Honourable Mr. Frederick Buisson. 1.
Forest, the Honourable Mr. Henry Telford Stoner. 1.
Haig, the Honourable Mr. Harry Graham. 1.
Hindley, the Honourable Sir Clement Daniel Maggs. 185.
McWatters, the Honourable Mr. Arthur Ceoil. 1.
Muhammad Ali Muhammad Khan, the Honourable Maharaja 6ir, of

Mahmudabad. 205.
Rainy, the Honourable Sir George. 267 
Richy, the Honourable Mr. James Alexander. 475.
Sams, the Honourable Mr. Hubert Arthur. 611.
Stow, the Honourable Mr. Alexander Montague. 509.
Swan, the Honourable Mr. John Arthur Lang. 81.
Symons, the Honourable Major-General Thomas Henry. 247,407.
Tek Chand, the Honourable Diwan.* 1.
Thomas, the Honourable Mr. Georgs Arthur. 1.

'OBEROI, The H on ou rab le  Sardar S H IV D E V  S IN G H —
Motion re. appreciation of the results achieved by the Govt, of India

Delegation to South Africa. 283-284. .
Resolution re.—

Abolition of communal electorates. 579-81, 587.
Abstention of official members from voting on non-official Bills and 

Resolutions. 68-69. *
Amendment of the Indian Income-tax Act. 118-120.
Prohibition of alcoholic liquors in Local Administrations under the 

direct control of the Govt, of India. 43-45.
Steel Industry (Protection) Bill—

Motion to add new clause 3. 380-82.

OLD DELHI— ,
Question re. location o f  the Army Headquarters offices in ---- . 780­

781.

OPIUM— ‘ . . .
Resolution re. removal of restrictions imposed on medical practitioners 

in regard to tho dispensing of ----260-264.

tfRTHOllbx QUARTERS— . . ,
Question re. restricted supply of water in ----- in New Delhi. 782.

•
OVER-BRIDGE- .

Question re. provision of an ----- and waiting-shed for intermediate
and third class passengers at Jammooee station on the East Indian 
Railway. 247. •



OVERSEAS ALLOWANCES—
Question re. pay, ----- , leave rules, etc., of covenanted Indian officers in

different Company-managed Railways. 562-63.

OVEBSEEBS-
Question re. vacancies o f -----or Assistant managers in the Government

of India Presses. 315.

/
F

PABNA—
Question re.—

Construction of a light railway from Ishurdi to Bera via — 415. 
Survey and construction of a railway from Ishurdi t o -----_ . 415.

PADSHAH, S a h ib  B a h a d u b , T h e  H o n o u r a b le  S a iy e d  MOHAM3YJAD — 
Besolution re. abolition of communal electorates. 588-91.

^PAIITTS—
Question re. purchase of -----  by the Military Department. 514.

PAKSEY DISTRICT— .
Question re. dismissal of Haripadi Banerjee, a relieving station master*

in the —— by the Eastern Bengal Railway, 415.

PANEL OF CHAIRMEN—
Message from His Excellency the Governor General nominating Mem­

bers of the Council of State to be on the -----. 2

PARASINS MUSEUM—
Question re. sale of the collection of pictures in the -----. 614.

PARCEL(S)—
Question re. delivery by the Great Indian Peninsula Railway o f -----

at Wadi Bunder instead of at Victoria Terminus. 4.

PARCEL RATES—
Question re. booking of picture-frames, motor tyres, etc., a t -----on

State Railways. 3.

PASSENGER(S), FIRST, SECOND AND INTERMEDIATE CLASS- 
Question re. exhibition of the earnings from -----  in the bidget esti­

mates. 7.

PASSENGERS, INTERMEDIATE AND THIRD CLASS-
Question re. provision of an over-bridge and waiting shed Ur —  a! 

Jammooee station on the East Indian Railway. 247.

PAY— -
Question •> e.—

' Differences in designations, ----- and prospects of chargehands an«l
chargemen in the Jamalpur workshops. 248.

4 2  1NDKX TO 00UN01JL Ok STATE DEBATES.
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‘ PAT—contd.
Question re.—ocntd.

Differences in -----and prospects of Indian as compared with European
or Anglo-Indiai* apprentices employed in the electrical branch of 
the Jamalpur workshops. 249.

Differential treatment accorded to Anglo-Indian and European em­
ployees in the State Railways in respect of -----, allowances, leave,
etc . 628. 4

Number of Indian drivers drawing the maximum ----- of Rs. 220 on
the Eastern Bengal Railway. 414

------of certain officers of the Provincial Civil Servicc. 17,
-----  of the Chief Superintendent of the Indian Stores Department.

779-780. . .
-----of the clerical staff of the office of the Accountant General, Burma.

, 500-61.
---- overseas allowances, leave rules, etc., of covenanted Indian Officers

in Company-managed Railways. 562-63.

PEACOCK FEATHERS—
Question re. export o f -----. 476.

PICTURE(S)— .
Questidn re.—

Sale of the collection o f -------- in the Parasins Museum. 614.
The Parasins Collection of historical records and-at Satara. 131.

PICTURE-FRAMES—
Question re. booking o f -----motor tyres, etc., at parcel rates on State

Railways. 3.

PILGRIM CENTRES—
Question re. proposals of Sir Leonard Rogers for controlling cholera, 

in-----. 615-16.

PLATFORM(S)—
Question re.—

Absence o f -----and waiting rooms at Faridpur Station. 12.
Provision of a raised---- - at Purabsarai station on the East Indian

Railway. 247.

POLICE ADMINISTRATION REPORT FOR 1925-
Question re. observations of the United Provinces Government on 

the-----410-11.

POLICY-HOLDERS— .
Questioi) re. exemption from income-tax of the portions of profits paid 

by Life Insurance Offices to -----. 512-14.
•

POLITICAL ASSOCIATION—
Question re. treatment of the Indian National Congress as a ---- . 673­

674.---------------------------------------------------------------------------------------------------------------------------- _
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POLL-TAX—
Question re.—

Levy by the East African Government of a -----on Indians. 11.
---- -on Indians in Kenya. 25.

POONA- ,
Question re.—

Beam wireless station near----- . 614.
Continuance of the present practioe of taking taboots over the Sangam

Bridge on Wellesly Road,----- . 475.
Establishment of a Sanskrit College in ----- . 149.

POONA DISTRICT HEADQUARTERS— ,
Question re. transfer of the----- to Secunderabad. 613.
Besolution re. transfer of the----- from Poona to Secunderabad. 10ft-

105.

POSTAL AND TELEGBAPH FACILITIES—
Question re. special----- to Heads of Provinces. 7-8.

POSTAL DEPARTMENT—
Question re.—

Method of recruitment to the higher posts of the ----- . 62&-29.
Number of Muhammadan clerks in the----- in the Burdwan division.

19.

POSTAL RATES—
Question re. reduction o f -----on letters and postcards. 19.
Besolution re. reduction o f ----- . 105-111.

POSTAL SAVINGS BANKS—
Resolution re. interest on deposits in -----and Government Securities

belonging to Mussalmans. 179-184.

POSTAL SUPERINTENDENTS—
Question re. number of probationers appointed as----- in Bengal. 19.

POST AND TELEGRAPH DEPARTMENTS—
Resolution re. separation of the----- . 73-77.s

POSTCARDS—
Question re. reduction of postal rates on letters and----- . 19.

POSTMASTER GENERAL- .
Question re. appointment of an Indian as ----- of a Presidency. •

POST OFFICE(S) . . .
Question re* number o f -----having telegraphic connection in

division of Begusarai in the Monghyr District. 619.

PRESIDENT OF THE COUNCIL OF STATE- 
llesolution re .-----. 642-58.
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PRESIDENT, T h e  H onoubable th e—
Congratulations from-----to the Honourable Sir John Bell on the

Knighthood conferred upon him. 22.
Decision by----- that the most convenient form in which the Council *

should take the Currency Bill into consideration was to start with the • 
ratio clause. 690.

Lays down procedure to be followed in moving amendments to the Steel: 
Industry (Protection) Bill. 345.

Postponement by-----of certain questions. 205.
Ruling b y -----that a member before putting in a question should make

himself responsible for the accuracy of any statement contained therein.
409.

Ruling by-----that aB the discussion on postal rates is one that can
come and almost inevitably must come on in a few weeks’ time in the 
consideration of the Finance Bill, it is desirable that the House should 
express its opinion on the amendment moved to adjourn the discussion. 
111.

Ruling by-----that Dr. U. Rama Rau should refrain from making on
the Resolution re. the construction of a railway line between Manga­
lore and Marmagoa the speech which he apparently intended to make 
on a- Resolution which had been disallowed on the ground that it 
affected the relations of the Government of India with the administra­
tion of an Indian State. 481. ^

Ruling by----- that Honourable Members should, as far as possible re­
frain from putting forward their argiynents in favour of the grant 
of full responsible government to India as a whole in connection with

• the resolution for the constitution of a Self-governing Andhra Pro­
vince. 161-162.

PRESS(ES)—
Question re.—

Inspection of the Government of India-----at Simla and • Delhi by
Factory Inspectors. 315-16.
Vacancies of Overseers or Assistant Managers in the Government of 
India-----. 315.

PRIVILEGES—
Report of the Committee appointed to inquire into the-----and status

of Members of the Council of State. 21.

PROBATIONERS— . . -
Question re. number o f -----appointed as Postal Superintendents in

Bengal. 19.

PROHIBITION— # . .
Resolution re. -----of alcoholic liquors in Local Administrations under

the direct control of the Government of India. 28-49.

PROMcfriON— .
Question re. cancellation of the-----of an Indian member of the Indian

Educational Service to the selection grade. 411-412.
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PROSECUTION (S)—
Question re. -----under section 163-A of the Indian Penal Code during

the last five years. 12.

PROVIDENT FUNDS (AMENDMENT) BILL—
See under 14 Bill(s) ”

PROVINCE (S)—
Question re. opening of new railways in the different----- . 412.

TROVINCIAL CIVIL SERVICE—
Question re. pay of certain officers of the----- . 17.

PROVINCIAL GOVERNMENT(S)—
Question re.—

Names and qualifications of Indian Members of Executive Councils 
of the different -—  for the last seven years. 316.

Percentage of expenditure incurred by—— under certain specified 
heads. 478.

Reports from-----on the working of the reformed constitution. 609.

PROVINCIAL JUDICIAL SERVICE—
Question re.—

Grant of 16 days’ leave on average pay to Members of the----- ,
Bengal. 93. . '

Recruitment of High Court Judges from Members of the---- 91-92.

PURABSARAI STATION—
Question re. provision of a raised platform at-----on the East Indian

Railway. 247.

Q
QUARTERS—

Question re.—
Bathrooms of “ D” class-----  in New Delhi. 781-782.
Number o f -----available tor the migratory establishments of the Gov­

ernment of India offices in New Delhi. 777-78.
Principle followed in the allotment o f -----  in New Delhi. 778-779
-----  allotted to the different officers in New Delhi. 77$.
Restricted supply of water in orthodox -----  in New Delhi. 782.
Supply of extra furniture to tenants in Government -----  in New

Delhi. 782. j

QUESTIONS—
Postponement by the Honourable the President of certain ----- . 206.

& t
RAILWAY BRIDGE—

Qnewtion re. —— 28.
Resolution re. — -over the Netravathi river. 176-179.



INDEX TO COUNOIL OF STATE DEBATES. 47

RAILWAY BUDGET- 
See under “ Budget

RAILWAY EMPLOYEES— #
Question re. supply of drinking water for the-----of the Eastern Bengal

Railway at Naihati and Ishurdi. 414-415.

RAILWAY FARE(S)—
Resolution re. reduction o f -----for third class passengers. 77-80.

RAILWAY FREIGHT—
Question re. enhancement of the-----on Khadder cloth. 25-26.

RAILWAY LINE(S)— #
Question re. fencing of the-----between Kharagpur and Midnapur. 03.
Resolution re, construction of a----- between Mangalore and the nearest

point in British Indian territory to Marmagoa. 480-84.

RAILWAY RATES ADVISORY COMMITTEE—
Question re. number of cases dealt with by the-----. 27-28.

RAILWAY STATIONS—
Resolution re. opening of new-----between Madras and Arkonam on

the Madras and Southern Mahratta Railway. 303-400.

RAILWAY(S)—
Announcement of the result of the election to the Panel for the Central

Advisory Council for-----. 267.
Question re.—

Abolition of intermediate class accommodation on-----. 560.
Construction of a light-----from Ishurdi to Bera via Pabna. 415.
Opening of new----- in the different provinces. 412.
-----between India and Burma. 413.
-----between Santragachi and Vishnu pur. 19.
-----from India to Burma. 27.
Survey and construction of a -----from Ishurdi to Pabna. 416.

-— BENGAL AND NORTft-WES TERN—
Question re.—

Overcrowding of trains on the-----during fairs. 18.
Provision of waiting rooms at stations on the-----. 18.

-----COMPANY-MANAGED— .
Question re. pay, overseas allowances, leave rules, etc., of covenanted 

Indian officers in -----. 562-63.

-----EASTERN BENGAL-
Question re.—

Comparison of fares on the Mymensingh-Bhairab-Ba*ar Railway an3
th*-----. 14. .

Dismissal of Haripada Banerjee, a.relieving, station, paster im the 
, Paiaey district b y 415.* • '

Indebtedness of the Indian subordinate staff of this — to Co-opera­
tive Credit Societies. 414.
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RAILWAY(S)—EASTERN BENGAL—(eonfA)
Question re.—(contd.)•

Issue of 14 days’ return tickets to intermediate class p&ssengers ox* 
the----- . 412-413.

Number of Indian divers drawing the maximum pay of Rs. 220 on 
the ----- . 414.

Promotion of subordinate officers of the----- trained in the Chandausi
Training School to the superior grade. 414.

Railway Welfare Committee on the----- . 414.
Return journey fares on the----- . 15.
Supply of drinking water for the railway employees of the-----at

Naihati and Ishurdi. 414-416.

----- EAST INDIAN—
Question re

Apprentices employed in the workshop of the-----at Jamalpur. 93.
Leave on full pay of chargehands and chargemen on the----- . 249­

250.---------------------------------------------------------------------------------------- _
Provision of a raised platform at Purabsarai station on the----- . 247.
Provision of an overbridge and waiting-shed for intermediate and 
third class passengers at Jammooee station on the----- . 247.

— Removal of “  More ”  station on the-----to the village of Kandbai-
chak. 329.

-----GREAT INDIAN PENINSULA—
Question re.— *

Delivery by the-----of parcels at Wadi Bunder instead of at
Victoria Terminus. 4.

Grievances of workmen of the-----regarding service gratuities. 132.

------ MADRAS AND SOUTHERN MAHRATTA—
Resolution re. opening of new railway stations between Madras and 

Arkonani on the----- . 393-400.

-----M YMENSINGH-BH AIRAB-B AZ AR-—
Question re.—

Comparison of fares on the-----and the Eastern Bengal Railway. 14.
Slow speed of the trains of the----- . 14.

-----NORTH-WESTERN—
Question re.—

Luggage rates on the----- . 410.
Supply of defective underframes for the----- . 563-64.

-----R AI PUR-VIZ IAN AGR AM—
Question re. progress in tha construction of the----- . 26.

—  SOUTH INDIAN—
Question re. provision of intermediate class accommodation on the 

Cevlon Boat Mail trains of the — 6.
Resolution re. provision of intermediate class accommodation on the 

----- . 124-139.
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RAILWAY(S) STATE—(contd.)
Question re.—(contd.)

Amount of excess fares realised by Travelling Ticket Inspectors on-----^
829-30.

Appointment of Indians as Agents o f-----. 50*1.
Booking of picture frames, motor tyres, etc., at parcel rates on-----. 3*
Different rates on -----for khaddar and foreign cloth. 248.
Differential treatment accorded to Anglo-Indian and European em­

ployees in the-----in respect of pay, allowances, leave, etc. 028.
Divisional Superintendents on----- . 563.
Equipment of third class carriages on-----with electric fans. 3-4.
Expenditure on the publication of notices and advertisements relating

to -----. 248.
Heads of Stores Departments in-. 563.
Nomination of the accountant of the-----workshop at Jamalpur as a

member of the Legislative Council, Bihar ahd Orissa. 330. 
Recommendations of the Raven Committee regarding workshops on 

----- . 563.
Reduction in passenger fares on-. 94-96.
Return tickets on-----. 251.
Waiting rooms for intermediate class passengers on-----. 410.

-----TE LLIC H ERR Y - W YN AD-COORG—
Question re.-----. 91.

BAILWAY STATION(S)-
Question re.—

Opening of the-----near Ajmere Gate, Delhi. 564.
-----in New Delhi. 613.

RAILWAY WELFARE OOMMITTEE *̂
Question re. -----on the Eastern Bengal Railway. 414.

BAILWAY WORKSHOPS- .
Question re. termB of employment of Indian, European and Anglo-Indian 

apprentices of the-----at Jamalpur on completion of their apprentice­
ship. 248-49.

RAINY, T hb H onoubable S ib  GEORGE—
. Oath of Office. 267.

Steel Industry (Protection) Bill—
Motion to consider. 331-44.
Motion to add new olause 3. 383, 385-87.

RAIPUR-VIZIANAGRAM RAILWAY—
See finder "  Railway(s)

EAJBARI— . •
Question re. train service from-*— to Faridpur. 14.

E
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BAMADAS PANTULU, Thb H o n o u b a b le  Mb. V.—
Currency Hill—
Consideration of clause 4. 736-738.
Motion to pass. 771-772. 1
General discussion of the General Budget. 468-463, 466.
General discussion of the Railway Budget. 230, 237-241, 243. *
Indian Finance Bill—■

Motion to pass. 823-827, 828. *
Indian Forest Bill—

Motion to consider. 142-143.
Indian Limitation (Amendment) Bill—- 

Consideration of clause 2. 84-86.
Madras Salt (Amendment) Bill—

Motion to consider* 88-88.
Motion re. Appreciation of the results achieved by the Government of 

India Delegation to South Africa. 277-278.
Question re.—

Grant of compensatory house rent allowance to men living out of 
New Delhi. 780.

Location of the Army Headquarters offices in old Delhi. 780-781. 
Number of quarters available for the migratory establishments of the 

Government of India offices in New Delhi. 777-778.
Pay of the Chief Superintendent, Indian Stores Department. 779­

780. .
Principle followed in the allotment of quarters in New Delhi. 778-779.
Quarters allotted to the different officers in New jpelhi 778* .   f
The Chief Superintendent, Indian Stores DepaTtmiit. 779.
Thefts and burglaries in New Delhi. 780.

Resolution re.—
Abolition of communal electorates. 583-86.
Abstention of official members from the voting on non-official Bills and 

Resolutions. 67-68. • ’ ■ * : A!!
Amendment of the Court-fees Act. 267-269.
Amendment of the Indian Forest Act, 1878. 528-29, 530.
Amendment of the Indian Income-tax Act. 130-121. > * .
Appointment of Vakils as permanent Chief Justices of High Courts. 

97-101, 102.
Censorship and control of cinematographs and other public reports of 

amusement. 630-34, 640-41.
Compulsory military training of University students. 484-91, 492. 

497, 500-01, 502.
Constitution of a separate self-governing Andhra province. 166-161,

172-174.
Djfilv allowance of Members of the Council of State. 648-61, 653, 666. 
Delivery of speeches in Hindi or Urdu by Members of the Indian 

Legislature. 601-02.
Election of Departmental Advisory Committees. 606-07, 609-10. 
Management and upkeep of fish-curing yards in the Madras Presi­

dency. 401-06. f*
President of the Council of State. 644, 649-52, 663, 666-67.
Prohibition (if alcoholic liquors in Local Administrations u w d ^  

direct control of the Government of India. 28-34, 46-48.
- Reduction of agricultural indebtedness. 293-298, 308-310, 311.
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BAMADAS PANTULU, T h e  H o n o u ra b le  Mb. —contd.
Resolution re.—contd.
Ste$l Industry (Protection) Bill—

Consideration of clause 2. 345-55, 358, 361.

RAMA RAU, T h e  H o n o v r a b le  D r . U.—
Currency Bill—

Consideration of clause 4. 696-698.
Consideration of clause 1. 756-759.

« General discussion of the General Budget. 419-424.
General discussion of the Railway Budget. 221-226.
Indian Finance Bill—

Consideration of clause 2. 794-796.
Question re.— .

Abolition of intermediate class accommodation on Railways. 560. 
Addition of rules 10-A and 24-A to the rules of the Council of State. 

406.
Civilian Apprentice Store-holders iii Arsenals. 911.
Exhibition of the earnings from first, second and intermediate class 

passengers in the budget estimates. 7.
Extension of the Lee Commission’s concessions to Indian members of

the Indiiah Medical service. 559-60.
Formation of a separate Kannada province. 251.
Luggage rates on the North-Western Railway. 410.
Makut Forest Exploitation Scheme, Coorg. 8. *
Non-issue of through tickets to intermediate class passengers from 

Madras to Delhi. 91.
Provision of intermediate class accommodiation on the Ceylori Boat 
' Mail Trains of the South Indian Railway. 6. *
Recommendations contained in Chapters 29 and 30 of the Civil 

Justice Committee’s Report, 1924-25. 409-410.
Regulation and control of beggary and vagrancy. 408-409. 
Representation of Coorg in the Central Legislature. 8-9.
Special postal and telegraph facilities to Heads of provinces. 7-8. 
Surpluses from the direct administration of Coorg by the Govern­

ment of India. 9.
The Tellicherry Wynad-Coorg Railway. 91.
Unemployment among the middle classes. 409.
Waiting rooms for intermediate class passengers on State Railways.

410.
R esolution  re.— #

Censorship anc^control of cinematographs and other public resorts of 
amusement. 638-39. # ■

Constitution of a separate self-governing Andhra province. 167-168. 
Construction of a railway line between Mangalore and the neares 

point in British India to Marmagoa. 480-83, 484.
Control of the craze for medicinal drugs. 519-21, 524.
Opening of new railway stations between Madras and Arkonam on 

the Madras and Southern Mahratta Railway. 393-96, 400.
/ Prohibition of alcoholic liquors in Local Administrations under direct 

control of the Government of India* 4̂ -43.
Provision of intermediate class accommodation on the South Indian 

Railway. 124-127, 129-130. * ’ 1 «
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RAMA RAU, T h e  H o n o u r a b le  Db. U.—contd.
Resolution re.—contd.

Railway bridge over the Netravathi river. 176-170, 178-179. 
Reduction of agricultural indebtedness. 304-300.
Removal of restrictions imposed on medical practitioners in regard1 

to the dispensing of opium. 200-263, 204.
Separation of the Post and Telegraph Departments. 73-74.

RAMPAL SINGH, T h e  H o n o u r a b le  RAJA SIR—
General discussion of the General Budget. 463-466.
General discussion of the Railway Budget. 232>33.
Motion re. appreciation of the results achieved by the Government of 

India Delegation to South Africa. 286-280.
Nomination of -----  as a member of the Committee on Petitions. 2.

RAM SARAN DAS, T h e  H onoubable  LALA—
Currency Bill—

Motion to consider. 686-689.
Consideration of clause 4. 700, 708, 716, 717, 718, 722-727, 73Q 
Consideration of clause 1. 766.
Consideration of clause 3. 768-769.
Motion to pass. 772, 773.

General discussion of the General Budget. 466-468.
General discussion of the Railway Budget. 214-218, 244.
Indian Finance Bill—

Consideration of clause 2. 797.
Consideration of Schedule I. 806, 810-811, 814.
Consideration of Schedule III. 819-820.

Motion re. appreciation of the results achieved by the Government of 
India Delegation to South Africa. 274-276.

Nomination o f -----as Chairman of the Committee on Petitions. 2.
Question re.—

Appointment of Indians as Agents of State Railways. 664.
Chemical composition of artificial ghee. 666.
Divisional Superintendents on State Railways. 668.
Heads of Stores Departments in State Railways. 663.
Kumb Mela railway traffic. 664-66.
Opening of the railway station near Ajmere Gate, Delhi. 664. 
Recommendations of the Raven Committee regarding workshops on 

State Railways. 663.
Supply of defective underframes for the North-Western Railway. 603­

64.
Resolution re.—

Assignment of a suitable place in the Warrant of Precedence to mem­
bers of the Counoil of State, of the Legislative Assembly and of 
Provincial Legislative Councils. 666-61, 666-666, 668, 669.

# Interest on deposits in Postal Savings Banks and Government Secu­
rities belonging to Mussalmans. 184. .

Railway bridge over the Netravathi river. 178.
Steel Industry (Protection) Bill—

Motion to add new clause 3. 382-83.
RANGA RAO, Th* H on ou babu c RAJA SRI RAVTT sWfiTACHALA- 

PATI RAMAKRISHNA BAHADURr-OF BOBBILI—
Resolution jre. constitution of a separate self-governing Andhra pro­

vince. 167.
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RATES—

Question re. different-----on State Railways for khaddwr and foreign
cloth. 248.

RATIO—
Question re. representations in favour of fixing the-----at U. to

the rupee. 476.

HAVEN COMMITTEE—
Question re. recommendations of the-----regarding workshops on Stats

Railways. 663.

RECRUITMENT(S)—
Question re.—

Method o f -------- to the higher posts of the Postal Department. 628-80.
Method o f -----to the superior posts in the Telegraph Department. 620.
-----of High Court Judges from members of the Provincial Judicial

Service. 91-92.

REFORMED CONSTITUTION-
Question re. reports from Provincial Governments on the working of 

the-----. 609.

REFORMS INQUIRY COMMITTEE-
Question re. action taken on the recommendations of the-----. 609.

•

REGULATION III OF 1818-
Question re. release of persons detained under-----. 11.

REPEALING AND AMENDING BILL—
See under “  Bill(s)

REPORT(S)—
Question re.—

Recommendations contained in Chapters 29 and 30 of the-----of the
Civil Justice Committee. 409-10.

-----of the Committee appointed to enquire into the privileges and
status of Members of the Council of State. 21.

RESEARCH(ES)—
Question re.-----by a Norwegian meteorologist regarding weather fore­

casts. 133.

RESOLUTION (S)—
Question re.—

Action taken on-----passed by the Council of State. 623-27. ^
Action | taken on-----passed by the Historical Records Commission.

134.
Abolition of communal electorates. 666-92. ^
Abstention of Official Members from voting on non-official Bills and

-----. 69-73.
Amendment of the Court-fees Act. 262-269.
Amendment of the Indian Forest Act, 187a 626-31.
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RESOLUTION ($)—contd.
; Question re.—

Amendment of the Indian Income-tax Act. 112-124. _
Appointment of Vakils aB permanent Chief Justices of High Court*. 

97-102.
0 Assignment of a suitable place in the Warrant of Precedence to Mem­

bers of the Council of State, of the Legislative Atisembly and of Pro­
vincial Legislative Councils. 658-69.

Censorship and control of cinematographs and other public resorts of 
amusement. 680*42.

Compulsory military training of University students. • 484̂ 603.
Constitution of a separate self-governing Andhra province. 156-174.
Construction of a railway line between Mangalore and the nearest 

point in British Indian territory to Marmagoa. 480-84.
Control of the craze for medicinal drugs. 515-25.
Daily allowance of Members of the Council of State. 548-58.
Delivery of speeches in Hindi or Urdu by Members of the Indian 

Legislature. 593-606.
Election of Departmental Advisory Committees. 606-10.
Formation of a Central Road Development Fund. 49-59.
Interest on deposits in Postal Savings Banks and Government 

securities belonging to Mussalmans. 179-184.
Leaders of Indian Delegations to the League of Nations. 5&1-44.
Management and upkeep of fish-curing yards in the Madras Presi­

dency. 401-06.
Opening of new railway stations between Madras and Arkonam on the 

Madras and Southern Mahratta Railway. 393-400.
.President of the Council of State. 642-58.
Prohibition of alcoholic liquors in Local Administrations under the 

direct control of the Government of India. 28-49.
Provision of intermediate class accommodation on the Sduth Indian 

Railway. 124-130.
Railway bridge over the Netravathi river. 175-179.
Reduction of agricultural indebtedness. 293-313.
Reduction of postal rates. 105-111.
Reduction of railway fares for third class passengers. 77̂ 80.
Removal of restrictions imposed on medical practitioners in regard to 

the dispensing of opium. 260-264. ‘
Separation of the Post and Telegraph Departments. 73-77.
Transfer of the Poona district Headquarters from Poona to 

Secunderabad. 102-105.
Treatment of tuberculosis. 503-08.

RETURN TICKETS—
Question re.—

Issue o f  14 days’ ----- t o  in t e r m e d ia t e  class p a s s e n g e r s  o n  th e  E a s te rn
Bengal Railway. 412-413. (i

-----on State Railways. 251.

R£t RENCHM'ENT(S)—
Question re .----- in expenditure of the Government of Bombay. 509-W-

REVERSE COUNCIL BILLS— ’
Question re. deflation of Currency and sale o f ----- . 12.
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RICHEY, The H o n o u r a b le  Mr. JAMES ALEXANDER— ,
Oath of Office. 476. .
Resolution re. compulsory military training of University ptndent* 

492-94. . *

RIOTS— 
Question re.—

Communal — 620-21. %
Recent communal-----at Kharagpur. 20.

ROAD AND TRANSPORT DEVELOPMENT- 
Question re. Indian Association. 615.

ROCKEFELLER FOUNDATION—
Question re. visit to India of an official of the---- . 816.

ROCKEFELLER FOUNDATION FELLOWSHIPS- 
Question re.-----. 610-11.

ROGERS, S i r  LEONARD—
Question re. proposals o f -----for controlling cholera in the pilgrim

oentreB. 616-16.

ROUTE—
Question re. selection of the-----for the Dinajpur-Ruhia Railway line.

IS.

ROYAL COMMISSION ON AGRICULTURE—
Question re. visit of the-----to England during the summer. 134-136.

ROY CHOUDHURI, T h e  H o n o u ra b le  Mr. KUMAR SANKAR—
Currency Bill—

Consideration of clause 4. 700-702, 712.
Consideration of clause 6. 769-770.

General d is c u s s io n  o f  the General B u d g e t . 461-468.
General discussion of the Railway Budget. 233-286. 
Indian Limitation (Amendment) Bill*— 

Consideration of clause 3. 86. 
Indian Registration (Amendment) Bill—

Motion to consider. 87.
Question re.—

Absence of a through train from Goalundo to North Bengal. 14. 
Absence of platform and waiting rooms at Faridpur station. 12. 
Acquisition of land for the Vizagapatam Harbour. 26. ^
Arrival of trains at inconvenient hours at Bogra, Comill a and Noakhali 

in Bengal. 13-14. #
Comparison of fares on the Mymensingh-Bhairab-Bazar Railway and
I the Eastern Bengal Railway. 14.
T^onstruction of a light railway from Ishurdi to Bera via Pabna. 416. 
Construction of a railway from Ishurdi to Bera. 416. ^
Contemplated placing under restraint of the Ilonourable Haji Abu 

Ahmed A. K. Ghaznavi. 25.
Deflation of currency and sale of Reserve Council Bills. 12.
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BOY CHOUDHURI, The H o n o u r a b le  Mb. KUMAR SANKAR—contd. 
Question re.—contd*

Delay in the delivery of letters to places like Jayaganj in the district 
4 ot Dinajpur in Bengal. 13.

Dismissal of Haripada Banerjee, a relieving station master in the 
Paksey district by the Eastern Bengal Railway. 415.

Dual control of Aden by the United Kingdom and the Government 
of India. 613.

Enhancement of the railway freight on khaddar doth. 25-26. 
Expenditure on the Vizagapatam Harbour. 27.
Indebtedness of the Indian subordinate staff of the Eastern Bengal 

Railway to Co-operative Credit Societies. 414.
Issue of 14 days’ return tickets to intermediate class passengers on 

the Eastern Bengal Railway. 412-413.
Levy by the East African Government of a poll-tax on Indians. 11.
Manufacture of aniline dyes and artificial silk. 413.
Number of cases dealt with by the Railway Rates Advisory Committee. 

27-28.
Number of Indian drivers drawing the maximum pay of Rs. 290 on 

the Eastern Bengal Railway. 414.
Opening of new Railways in the different provinces. 412.
Poll-tax on Indians in Kenya. 25.
Progress in the construction of the Raipur-Vizianagram Railway. 26.
Promotion of subordinate officers of the Eastern Bengal Railway 

trained in the Chandausi Training School to the superior grade. 
414.

Prosecutions under section 153A, of the Indian Penal Code during 
the last five years. 12.

Provision made for debt redemption during the years 1016-17 to 1925-20. 
611-12.

Publication of the Report of the Indian Sandhurst Committee. 13. 
Railway between India and Burma. 413.
Railway bridge at Bally. 28.
Railway from India to Burma. 27.
Railway Welfare Committee on the Eastern Bengal Railway. 414. 
Recent visit to India of a German expert on hydro-electric power. 413. 
Recommendations of the Indian Territorial Force, Indian Mercantile 

Marine and Indian Taxation Enquiry Committees. 13.
Release of persons detained undejr Regulation III of 1818. 11.
Return journey fares on the Eastern Bengal Railway. 15.
Selection of the route for the Dinajpur-Ruhia Railway line. 13.
Slow speed of the Mymensingh-Bhairab-Bazar trains. 14.
Supply of drinking water for the railway employees of the Eastern 

Bengal Railway at Naihati and Ishurdi 414-415.
Survey and construction of a railway from Ishurdi to Pabna. 415. 
Train Service from Rajbari to Faridpur. 14.

Resolution re. President of the Council of State. 654-55.
i

BULE(S V -
Question re.—

Addition of — - 10A. and 24A. to th e-----  of the Council of State.
408. #

-----12-A. of the Bombay Legislative Council------ . 510.
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jRULING(S>-

-----by the Honourable the President that a member before putting in
a question should make himself responsible for the accuracy of any 
statement contained therein. 409.

—  by the Honourable the President that as the discussion on postal 
rates is one that can come and almost inevitably must come on in a 
few weeks1 time in the consideration of the Finance Bill, it is 
desirable that the House should express its opinion on the amend­
ment moved to adjourn the discussion. 111.

-----  by the Honourable the President that Dr. U. Rama Rau should
refrain from making on the Resolution re. the construction of a rail­
way line between Mangalore and Marmagoa the speech which he 
apparently intended to make on a Resolution which had been dis­
allowed on the ground that it affected the relations of the Govern­
ment of India with the administration of an Indian State. 481.

-----by the Honourable the President that Honourable Members should,
as far as possible, refrain from putting forward arguments in favour 
of the grant of full responsible government to India aB a whole in 
connection with the Resolution for the constitution of a self-govern­
ing Andhra Province. 161-182.

RUPEE—
Question re. representation in favour of fixing the ratio at 1$. 6d. to the 

- — . 470.

RUPEE TENDERS—
Question re. -----for stores. 622.

8

SALT SUPPLY— . .
Question re. action taken on the recommendation of the Taxation Enquiry 

Committee to make India Self-supporting in the matter of — . 
93-94.

SAMS, T h e  H o n o u r a b le  M r . HUBERT ARTHUR—
Oath of office. 611.

SANGAM BRIDGE— .
Question re. continuance of the present practice of taking taboott over 

the-----on Wellesly Road, Poona. 476.

: SANKARAN NAIR, T h b  Honourable S ib —
Indian Forest Bill— *

Motion to consider. 144-146.
Nomination o f -----as a member of the Committee on Petitions. .
Resolution re.—

Aboli^on of communal electorates. .565-70, 687, 588, 592. *70
Constitution of a separate self-governing Andhra Province.
President of the Council of State. 642-44 657-58. (
Prohibition of alcoholic liquors in Local Administrations un 

direct control of the Government of India. 39-40.
Steel Industry (Protection) Bill— •

Motion to add new clause 3. 371-76, 387.
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SANSKRIT COLLEGE—
■ Question tv. establishment of a ----- in Poona. 140.

SANTRAGAQHI—
Question re, railway between-----and Vishnupur. 19.

SARAN DISTRICT—
Question re. floods in the----- in 1923. 15.

&ATARA— .
Question re. the Parasnis collection of historical records and pictures 

a t----- . 131.

SEA CUSTOMS (AMENDMENT) BILL—
See under “  Bill(s)” .

SECUNDERABAD—
Question re. transfer of the Poona District Headquarters t o ----- . 013,
Resolution re. transfer of the Poona District Headquarters to -----.

102-105.

SECURITY PRESS—
' Question re. printing of Stamps at the -----  at Nasik. 153-154.

SEED(S)—
Question re. supply of good -----  and improved implements to agricul­

turists. 17.

SELECTION GRADE-
Question re. cancellation of the promotion of an Indian Member of the

Indian Educational Service to the ------- . 411-412.

SERVICE GRATUITIES—
Question re. grievances of workmen of the Great Indian Peninsula Rail­

way regarding  . 132.

SETHNA, T he  H onourable  S ib  PHIROZE—
. Motion re. appreciation of the results achieved by the Government of 

' India Delegation to South Africa. 278-283. #>
. Nomination o f -----to the Panel of Chairmen. 2.

Question re.—
Action taken on the recommendations of the Indian Auxiliary and 

Territorial Forces Copimittee. 510. * .
Action taken on the recommendations of the Reforms Inquiry Com­

mittee. 509.
Contribution by India to the League of Nations. 512.
Exemption from incon^e-tax of the portion of profits ptiid by Life

Insurance Offices to policy-holderB. 512-14.
Income-tax collected in each of the last two years from  Life Offices 

'Working in India on profits paid to their policy-holders. 019. 
Number and salaries of Indians engaged on the staff of the League of 

. Nations. 512.
Purchase of paints by the Military Department. 514;-



INDEX TO COUNCIL OF STATE DEBATES.

SETHNA, The Honourable S ir PHIROZE—contd.
Question re.—contd •

Reports from Provincial Governments on the working of the reformed 
constitution. 600.

Retrenchments in expenditure of the Government of Bombay. 600-10. 
Rockefeller Foundation Fellowships. 610-11.
Rule 12-A. of the Bombay Legislative Council Rules. 610.
Transfer of Aden to the Colonial Office. 514.

Resolution re.—
Daily allowance, of members of the Counoil of State. 663-55. . v*
Leaders of Indian delegations to the League of Nations. 531-31),: 

540-43. ;

fiETT  ̂ The Honourable Mr. NALININATH—
Currency Bill—

Consideration of Clause 1. 759-760, %
Indiaji Finance Bill—

Motion to consider. 786-787, 789.
Resolution re. election of Departmental Advisory Committees. 607.
Steel Industry (Protection) Bill—

Consideration of clause 2. 369-70.
*

SICK LEAVE—
Question re. -of chargehands and chargemen. 249.

SILVER—
Question re.—

Discovery o f -----in the Kangra Valley and the Kulu Valley. 132. *
Purchase o f ----------- . 4;
Sale o f -----in India or abroad. 4.

SIMLA—
Question re.—

Expenditure on the move of the Government of India between Delhi
and-----. 783. #

Inspection of the Government of India Presses at -—  and Delhi by
Factory Inspectors. 315-316. #

Reduction of the period of stay of the Government of India in '•
783. .

SINGH, Thb Honour abus Maharajadhiraja S ir RAMESHWABA .------- , o*
Darbhanga—  ,

Currency Bill—
Motion to consider. 685.

S IN H A , The Honourable Mr. ANUGRAH A NARAYAN - 
Question re.—

■Grant of relief to the coal trade. 477-78.
Madras Local Option Bill. 476-77.
Output of coal in the collieries of Bihar and Qrjpsa, ate, 479- y 
.Percentage of expenditure incurred by Provincial Governments under

certain specified heads. 478.
Representations in favour of , fixing -the ratio at U. to the *upee.

476. . S
/
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SINHA, T he  H onourable  Mr. ANUGRAHA NARAYAN—contd.
< Question re.—contd.

Total imports oi coal from Natal, etc. 478.
Resolution re. amendment of the Indian Forest Act, 1878. 525-86, 590.

SLAVERY CONVENTION—
Question r e .----- . 182.

SOCIETIES REGISTRATION (AMENDMENT) BILL—
* See under “  Bill(s)” .

430UTH AFRICA—
Motion re, appreciation of the results achieved by the Government of 

India Delegation to South Africa. 267-292. *
^Question re. assisted emigration of Indians in ----- to countries other

than India. 545.
Statement by the Honourable Sir Muhammad Habibullah re. settlement 

readied at the Conference recently held in ----- . 205-210.

SOUTH INDIAN RAILWAY—
See under “  Railway(s)” . ♦

SPEECHES—
Resolution re. delivery of -----  in Hindi or Urdu by Members of the

Indian Legislature. 593-606.

STAMPS-
Question re, printing o f -----at the Security Press at Nasik. 153-154.

STANDING ADVISORY COMMITTEE (S)—
Election to the Panel for the -----  of the Department of Education,

Health and Lands. 833.
Motion for the election of a panel for the -----  to be attached to the

Department of Education, Health and Lands. 672.
Nominations to the Panel for th e----- in the Department of Education,

Health and Lands. 741.
Question re. ----- , Commerce Department. 97.

STANDING COMMITTEE(S)—
Election of the Panel from which nominations to the-----for the Depart­

ment of Industries and Labour are to be made. 203.
Motion re. election of a panel for the-----for the Department of Com­

merce. 266.
Motion re, election of a Panel for the-----to advise on subjects in the

Department of Industries and Labour. 135.
Result of the election to the Panel for the -----  attached to the Com­

merce Department. 313.-----------------------------------------------------*

STANDING COMMITTEE ON EMIGRATION—
Election of the Panel from which nominations to the-----are to be made.

202-03.
% . Motion re. election of a Panel for the----- . 185.
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STATEMENT OF BUSINESS—
-----by the Honourable Sir Muhammad Habibullah. 23-24, 313.

STATEMENT(S) (LAID ON THE TABLE)—
— re. action taken on the recommendations of the Retrenchment Com­

mittee. 480.
-----re. agreement between the United Kingdom and Estonia regarding.

tonnage measurement of merchantships. 21.
-----re. agreement between the United Kingdom and Greece, respecting

the measurement of tonnage of merchantships. 565.
-----re. further commercial treaties which affect India. 330.

STATE RAILWAYS— V
See under “ Railway(s)” .

STATION (S)—
Question re. provision of waiting rooms at-----on the Bengal and North­

Western Railway. 18.

STATION MASTER(S)—
Question re. dismissal of Haripada Banerjee, a relieving -----in the

Paksey District by the Eastern Bengal Railway. 415.

STATUS— . . .  . .
Report of the Committee appointed to inquire into the privileges and* 

-----of Members of the Council of State. 21.

STEEL INDUSTRY (PROTECTION) BILL—
See under “ Bill(s)” .

STORES—
Question re. rupee tenders fo r -----. 622.

STORES DEPARTMENTS—
Question re. heads o f -----in State Railways. 563.

STOW, The Honourable Mr. ALEXANDER MONTAGUE—
Oath of Office. 509.

STUDENTS- _  ; .
Resolution re. compulsory military training of University . 484-503.

SUBORDINATE JUDGES—
Question re. training of Indian Civil Service officers as Munsins ana — 

before appointment as District and Additional Judges. 92.

SUBSIDY (IES)—
Question re. -----to newspapers. 619-20, 622.

SUHRAWARDY, T h e  Honotoablk M b . MAHMOOD—
General discussion of the General Budget. 432-435.
Indian Finance Bill— #

Consideration of Schedule I. 806, 812-813.
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431UHARWARDY, T he H o n o u r a b le  Mb. MAHMOOD—contd.
Motion re. appreciation of the results achieved by the Government of 

India Delegation to South Africa. 286-287.
Question re.— *

Action taken on the recommendation of the Taxation Enquiry Com­
mittee to make India Self-supporting in the matter of Salt Supply. 
93-94.

Appointment of the District Inspector of Schools, Delhi, as Assistant 
Superintendent of Education. 618-19.

Apprenticed employed in the Workshop of the East Indian Railway at 
Jamalpur. 93.

t Elimination of Muslims from the Delhi Education Department.
" 616-17.

Fencing of the railway lines between Kharagpur and Midnapur. 93. 
Grant of 15 days’ leave on average pay to members of the Provincial 

Judicial Service, Bengal. 93.
Grievances of the members of the Indian Service Pensions Associa- 

1jion. 777. ‘
J. V. Classes to be attached to the Anglo-Arabic College, Delhi. 617-18. 

Muhammadan District Inspector of Schools, Delhi Province, etc. 617.̂ ) 
Muhammadan Judges of the Calcutta High Court. 92.
Muslim representation on the Board of Secondary Education for the 

Delhi Province. 618. ^
Names and qualifications of Indian Members of Executive C6Uncilfl

* of the different Provincial Governments for the last seven years.
316. . *

Number of Muhammadan clerks in the Postal Department in the 
Burdwan Division. 19.

Number of Muhammadans appointed as Judges of the Calcutta High 
Court from the ranks of Vakils and Barristers since 1908. 92-93.

Number of probationers appointed as ‘Postal Superintendents in 
Bengal. 19. •

Provision of an intermediate class waiting room at Kharagpur. 18. 
Railway between Santragachi and Vishnupur. 19.
Recent communal riots at Kharagpur. 20.
Recruitment of High Court Judges from members of the Provincial 

Judicial Service. 91-92.
Redudfion in passenger fares on State Railways. 94-96.
Reduction of postal rates on letters and postcards. 19.

Representation of Muhammadans in the administrative staff directly 
euhordinate to the Superintendent, of Education, Delhi and Ajmer- 
Merwara, etc. <Jl6. *

Training q$ Indian Civil Service Officers as Munsiffs and Subordinate 
Judges before appointment as District and Additional Judges. 92.

Resolution re.—
Abolition of communal electorates. 577-79.
Formation of a Central Road Development Fund. 49-51, 58.
Interest on deposits in Postal Savings*Banks arfd Government secur­

ities belonging to Mussalmans. 183. (;
•■ ■ 

BUKHBIR SINHA, • T h e  H on ou ra b u b  L a la —
General discussion on thfc Railway Budget. 230, 231-2&.

V
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&UKHBIR SINHA, T h e  H o n o u ra b le  L a la—contd.
Indian Limitation (Amendment) Bill—

Consideration of clause 3. 86.
Question re.—

Appointment of Income-tax Officers. 6.
Bar against Indians being employed in Great Britain and in tht 

Dominions. 5.
Location of the Inquiry Office at the Delhi railway station. 261. 
Number of Indians in Government service in Great Britain and the 

Colonies. 4-5.
Original sides for the Lahore and Allahabad High Courts. 6. 
Railway station in New Delhi. 613.
Return tickets on State Railways. 251.
Supply of beef to British regiments. 479-80.

Resolution re. reduction of postal rates. 110-111.

SUPERINTENDENT OF EDUCATION, DELHI AND AJMER- 
MEEWAEA— '

Question re. representation of Muhammadans in the administrative 
staff subordinate to the -----, etc. 616.

VRPLUS(ES)— ,
Question r e .-----from the direct administration of Coorg by the Gov­

ernment of India. 9.

8 WAN, The Honourable Mr. JOHN ARTHUR LANG—
Oath of Office. 81.

SYMONS, The Honourable Major-General THOMAS HENRY—
Oath of Office. 247, 407.
Resolution re.—

Control of the craze for medicinal drugs. 521-23. •
Prohibition of alcoholic liquors in Local Administrations under the 

direct control of the Government of India. 45-46.

if
TA BOOTS— .

Question re. continuance of the present practice of. taking-----over the
S^ngam Bridge on Wellesly Road. Poona. 475.

TAXATION ENQUIRY COMMITTEE—
Question re. action taken on the recommendations of the-----to make

India self-supporting in the matter of salt supply. 93-S4.

TEK CHAND, The Honourable D iwan—
Oath of Office. 1. -

\ EGRAPH DEPARTMENT—
Question re. Grievance* of tho employees of th o -----162.
Method of recruitment to the superior posts in the-----. A20
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TELLICHEBRY-WYNAD-COOaq RAILWAY—
See under “ Rail way (b) ,

TH EFTS- '
Question re. >----- and burglaries in New Delhi. 780.

THIRD CLASS CARRIAGES- ’’ '
Question re. equipment o f -----  on State Railways with eleotric fans..

3-4.

THIRD CLASS PASSENGERS—
Resolution re. reduction of railway fares for ----- . 77-80.

THOMAS, Thb H onourable JAn. GEORGE ARTHUR—
Oath of Office. 1. *

y
TICKETS- \

Question re non-issue of through -----  to intermediate class passengers;
from Madras to Delhi. 01.

TRAIN(S)—
• Question re.—

Absence of a through -----  from Goalundo to North Bengal. 14
Arrival o f -----  at inconvenient hours at Bogra, Com ilia and Noakhali

in Bengal. 13-14. ’
Overcrowding of -----  on the Bengal and North-Western Railway

during fairs. 18.
Slow speed of the Mymensingh-Bhairab-Bazar ----- . 14 v

TRAIN SERVICE- ,
Question re. -----  from Rajbari to Faridpur. 14.

\

TRAVELLING TICKET INSPECTORS—
Question re. amount of excess fares realised by -----on State Railways.

320-30.

TROPICAL MEDICINE(S)—
See under “ Far Eastern Association of Tropical Medicine” .

TUBERCULOSIS—
Resolution re. treatment of ----- . 503-08.

V

UMAR HAYAT KHAN, T h e  H o n o u r a b le  C o lo n e l  N aw ab S i r —  
C u r r e n c y  Bill—

Motion to consider. 683-685.
Consideration of clause 4. 704-722.

General discussion of the Railway Budget. 211. i
Indian Finance Bill—

Consideratipn of clause 2. 790-OT.
Consideration of Schedule I. 811-812.
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UMAR HAYAT KHAN, T hb H o n o u ra b le  C o lo n e l  N awab S i r .—contd.

. t
Motion re / appreciation of the results achieved by the (government of •  

India Delegation to South Africa. 271. K
" > Resolution re.—' *jr,. .

Abolition of commundl electorates. 586-87. 9
Assignment of a suitable place in the Warrant of Precedence to Mem­

bers of the Council of State, of the Legislative Assembly and of 
Provincial Legislative Councils.- 001-62.

Compulsory military training of University students. 497-98.
Delivery of speeches in Hindi or Urdu by Members of the Indian 

Legislature. 599-600. . -
Election of Departmental Advisory Committees. 607 
Interest on deposits in Postal Savings Banks and Government secur 

ities belonging to*Miussalmans. 182. *  ̂ :
Leaders of Indian delegations to the League of Nations, 537.
Opening of new railway stations beWeen Madras and Arkonam on 

the Madras and Southern Mahratta Railway. 398.
President of the Council of Stale. 648.
Prohibition of alcoholic liquors in Local Administrations under ̂ the 

direct control of the Government of India. 45. ’
Reduction of agricultural indebtedness. 310.

Steel Industry (Protection) Bill—
Consideration of clause 2. 359-60.
Motion to pass. 390-91.

UNDERFRAMES—
Question re. supply of defective ----- for the North-Western Railway

503-64. V

/UNEMPLOYMENT— *
Question re. -----  among the middle classes. 409.

UNITED KINGDOM—
Question re. dual control of Aden by the ----- and the Government of

India. 013. s

UNITED PROVINCES GOVERNMENT— . . .
Question re. observations of the -----  on the Police Administration

Report for 1925. 410-411.

UNIVERSITY STUDENTS—
Resolution re. compulsory military training o f -----. 484-503.

URDU—
Question re. safe delivery of letters, money orders, etc., in towns and

the Mofussil of Bihar and Orissa bearing addresses in -----. 250.
Resolution re. delivery of speeches in Hindi o r---- by Members of the

Iidian Legislature. 598-606. ,

f  .
▼AfffiANOY—

Question re. regulation and control of beggary and---- . 408-409. >*



VARIES— . - »
Question rc. number of Muhammadana appointed fca Judges of Ike 

*v Calcutta High Court from the ranks o f— »r*nd Barristers since 1908. 
92-93. & ' 1

Resolution re. appointment o f ---- - as permanent Chief Juatfooa of High
Courts. 97-ISOl f <

VICTORIA TERMINUS— *
Question re. delivery by tb6*Great Indian PeniwAa Railway of pareela a4 

Wadi Bunder insteid..at at— —. 4. v

VISHNUPUR— ' , •
Question re. railway b&wata Santragachi and*— —. 19.

» “f  ■> »,
V 18IT (6t- : . H* ;■*

Question re.— i
-----of Their Royal Highnesses the Duke and Duchess of Talk to mm

Indian port on their return .from Australia. 151 
-----to fndia of an official of tBe Rockefeller Foundation. $016. '

V&AGAPATAM HARBOUR—
Question re.—

Acquisition of land for the----- . 88. *
Expenditure on the----- . 27. -

#
W

WACHA, th* Honourable $ ib‘ DINSHAW—
General discussion of thelGeneral Budget. 463-465.
Motion re. appreciation 'fcf the resulta achieved by the Government el 

India Delegation to South Africa. 867-869.

WADI BUNDER—
Question re. delivery by the Great Indian Peninsula Railway of parade 

a t----- instead of at Victoria Terminus. 4.

WAITING ROOM(S)— '
Question re —

Absence of platform and-----at Faridpur Station. 18.
Provision of an intermediate class-----at Kharagpur. 18.
Provision o f -----at stations on the Bengal and North-Western Railway.

18. .
-----for intermediate class passengers on State Railways. 410.

WAITING SHED— .
Question re. provision of an o?er-1)irid ê and ---- fot intermediate an8

third class passengers at Jammooee station on the East Indian Railway.

*66 W M X  TO doUNCIL 4^f 8TATB DXBATSB.

WARRANT OF PRECEDENCE— ^
Resolution r*.<•***?"'nment of a afiitable place Tn ♦he ----- to Members of

the Council of State, ot the Legislative Assembly and of Brovineial 
» legislative Councils. 658i68.
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WA^ER— .
Question ft.-restricted supply of ia orthodox quarters in NewuDilhi.

782.

WEATHfiR FpRECAfiT(S)-^
Question -re. researohesby a Norwegian meteorologist regarding 138

WELLESLY ROAD, POONA—
Questionre. conllbuance of thfe pvemt practice of taking tdbwts over 

the Salfcam iBridge on —~  475

WIRELESS STATION-
Question re; beam—r- neâ  ippona. 014.

WORKMEN— ^
Question re. grievances o f -----of the Sreat Indian Peninsul£^ailwa$ re­

garding service gsatuitiqs. 132.

WORK S BSPP (S)~- 
Question re.—

Apprentices employed in the railway-----of the East Indian R|fl|waj
at Jamalpur. 00. v

Differences in designations, pay and prospects of chargehands aliA
- chargemen in'the t-—  at Jamalpur. 246. f  '

Differences in pay a^| prospects of Indian as compared with EurefNus 
or Anglo-Indian apprentices employed in the electrical branch '%£
the Jamalpur-----. 249. *

Inclusion in tfie annual classified list of Indian first grade apprentices
employed in the Jamalpur-----. &MQ %

Nomination of the accountant of thejltate Railway-----at Jamalpur
as a member of Legislative CounciirBihar and Orissâ  830. 

Recommendations of the Raven Committee regarding — -on State 
Railways. 083.

Terms of employment of Indian, European and Anglo-Indian appren­
tices of the railway---- - at Jamalpur on completion of their appren­
ticeship. 248-49.

Training in the work of draftsmen of Indian apprentices in the Jamal­
pur -----. 249.

WORT, Mr. Jtxstio®—
Question re. appointment o f -----as a Judge of the Patna High Court

621.

X

ZUBAIR, the Honottraulr SHAH MUHAMMAD—
Indian Finance Bill—

Consideration of Schedule I. 806. !
Qu&tion re.—

Amonnt of excess faros realised by Travelling Ticket Inspectors ott 
Rtpfe Railwavs. 320-30.

Appointment of Mr. Justice Wort as a Judge of fhe Patna High Court 
621. *



«TATE DfifiATSB.

2UB£XR,*th& H o n o u r a b le  SHAH MUHAMMAD— c o n td . 
Qu^ioiu^t-̂ caftfri.

Cooummal riots. 620-21.
differences ip, designations, yay and prospects of. CfaargehanCHT and 

Chargemen inthe Jani(|lp4|r <̂̂ k8h(̂ HS. 24W&50C 
Differenc^| in pay an(\ praspecfefciliidian s& compare  ̂ with European 

or AngW-IadiijAi apprentices employed m the^Kbctrfcal branch df 
jHhe Jamalpur Workqffo]̂ . 249-200. 

iMa&fent rates on J3taie Rattypji 11 lor Khaddar Vnd fotojro-efctk; 248* 
B^rtaditure on the pu&ftc&fihn of mptices and advertisements delating 
' to State Railways. 248* * * r
Grant of agun lioebces to n$n-cfe»operators and their relations. 250* 
Inclusion in the annuvitelassified UyjKf Ipdian first grade apprentMn 

employed in the Jamalftfr Workshops. 1496260.
Leatejm full pay of chargehands and chapmen on the Eaq$ Indian 

R f^w y! 249-50.
Nomination of the accountant of the St^e Railway workshop at Jamal­

pur as a member of the^Bihar and Orissa Legislative Council. 330. 
Number^ post office* having te)6graphic connection in the tfab-divisiflni 

of Begtfftarai in the Monghyr District. 619.
^revision of a raised platform at Purab Sarai station <the East 

Indian Railway. 247.
Provision of an over-brjdge and waiting Bhed for intermediate and third 

class passengers at Jammooee station on., the 'East Indian Railway. 
247.

Removal of u More ”  railway station on tte Xasfr InHian Railway to 
the village of Kandhjjchak. 329. ^

Safe delivfery.in towns and the Mofussil pf Bihar'and Ofrissa of letters, 
money-or<Mps, «tc., be^ifhg addresses in Urdu. 250 

Sick leave of chargehanand chargemen. 249-250.
Subsidies to newspapers, 619-20.
Terms of employment of Indian, European and Anglo-Indian appren­

tices of the railway workshops at Jamalpur on completion of their 
v apprenticeship. 248-249.
Training in the work of draftsmen of Indian apprentices ip the Jamal­

pur workshops. 249-250.
Resolution re. ddivery of speeches in Hindi or Urdu by Members of the 

Indian Legislature. 602-03.

< i«
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